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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL 

BENCH, NEW DELHI  

Original Application no. 131/2025 

 

 

DEEP CHANDRA              … APPLICANT  

 

VERSUS 

 

STATE OF UTTAR PRADESH & OTHERS     …. RESPONDENTS  

 

 

Reply on behalf of Respondent

 

Respectfully sheweth: 

 

1. That the present OA is misconceived and premature, in as much as the 

issue involved regarding the demarcation of flood plain area is subject 

matter of OA no. 275/2023 title “Mahesh Kumar vs State of UP & 

others”, wherein demarcation report of river Yamuna is still awaited. 

A copy of the order passed by this Hon’ble tribunal in OA no. 

275/2023 title “Mahesh Kumar vs State of UP & others” is Annexure 

1 

2. A preliminary compliance report dated 15.10.2024 / 16.10.2024 

pertaining to area falling near Sector 135, Noida was filed by the 

officer of only the rank of executive engineer, in the said OA no. 

275/2023, alongwith the details of the pillars put. A copy of the 

preliminary compliance report dated 15.10.2024 / 16.10.2024 filed on 

behalf of the Authority is Annexure 2 

3. That the objections thereupon by way of IA no. 38/2025, and other 

third - party objections are pending consideration by this Hon’ble 

tribunal therein in the said OA. A copy of the IA no. 38/205 filed by 

way of objection to the demarcation report is Annexure 3   
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4. Furthermore, the issue regarding the demolition of the farm houses is 

sub judice before the Hon’ble Allahabad High court in batch of writ 

petitions and there is stay operating in favour of the farm house 

owners.  

5. It is submitted that the Noida Authority had earlier issued Public 

Notice dated 08.06.2022 for the demolition of the Farm houses in the 

area falling near Section 135, Noida, which public notice (Copy 

enclosed as Annexure 4) were challenged by different Farm house 

owners by way of different Writ petitions before the Hon’ble 

Allahabad High court, being Writ Petition (C) No. 17175/2022 (Harit 

Kisan Kalyan Samiti versus NOIDA and others) and a batch of similar 

petitions i.e.  

i. Writ Petition (C) No. 17176/2022 (Arima Saxena and 8 others 

versus State of UP and others),  

ii. Writ Petition (C) No. 18009/2022 (Ankit Gupta and 29 others 

versus State of UP and others), and  

iii. Writ Petition (C) No. 17895/2022 (Abhiram Singh and 20 

others versus State of UP and 2 others) 

iv. Writ Petition (C) No. 17568/2022 (Suchit Malhotra and 8 

others versus State of UP and 2 others),  

v. few other such Writ Petitions  

and the Hon’ble Allahabad High Court vide order dated 14.06.2022 

directed the parties to maintain the status quo for 20 days till the 

objection of the petitioners therein is decided by the authority. A 

photocopy of the order dated 14.06.2022 passed by the Hon’ble 

Allahabad High Court and other similar orders are annexed and 

marked as Annexure 5. 
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6. Thereafter the NOIDA Authority rejected the objections filed by the 

petitioners in those matters and passed demolition orders declaring the 

entire area as ‘Flood Plain Area’, vide order dated 14.02.2023, 

without there being any scientific data available with it or conducting 

or notifying any actual demarcation at site. A photocopy of the order 

dated 14.02.2023 passed by the NOIDA Authority, rejecting the 

objections is annexed and marked as Annexure 6.  

7. The individual orders of Noida authority are challenged again in 

different writ petitions before the High court in Writ Petition no. 

WRITC- no. 10021/2023 (Ratna Mitra versus Noida and 2 others) 

being the lead matter alongwith a batch of petitions, and the Hon’ble 

Allahabad High Court vide order of different dates, including the 

order dated 01.05.2023 directed the parties to maintain the status quo, 

which order is still continuing, and the entire issue regarding the 

“flood plain” vis a vis “construction of farm houses in the area” etc is 

directly involved therein and sub-judice. A photocopy of the order 

dated 01.05.2023 directing the parties to maintain the status quo, and 

other similar orders are annexed and marked as Annexure 7. The 

details of a few of the connected writ petitions are: 

8. That the details of the pending writ petitions before the Hon’ble 

Allahabad High court is given below: 

i.   Ratna Mitra vs New Okhla Industrial Development Authority 

and others Writ C No. 10021 of 2023 

ii. Writ Petition (C) No. 23221/2022 (Rajesh Aggarwal and 10 

others versus State of UP and another),  

iii. Writ Petition (C) No. 18584/2023 (Rahul Bhatt and Another 

versus State of UP and 2 others). 

iv. Writ Petition (C) No. 8983/2023 (Satyaveer Singh and 3 others 

versus State of UP and 2 others),  
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v. Writ Petition (C) No. 18162/2024 (Jaiveer Lohia and another 

versus State of UP and 3 others),  

vi. Writ Petition (C) No. 13936/2023 (Mamta Soni and another 

versus State of UP and 2 others),  

vii. Writ Petition (C) No. 18241/2023 (Anima Saxena versus State 

of UP and 2 others),  

viii. Writ Petition (C) No. 18464/2023 (Kiran Kumar Chandrabhan 

and another versus State of UP and 2 others),  

ix. Writ Petition (C) No. 18496/2023 (Meena Negi and 7 others 

versus NOIDA and Another),  

x. Writ Petition (C) No. 18544/2023 (Anu Mittal versus State of 

UP and 3 others),  

xi. Writ Petition (C) No. 20367/2023 (Aviroop Banerjee and 23 

others versus State of UP and 2 others),  

xii. Writ Petition (C) No. 20487/2023 (Renu Khanna and 3 others 

versus State of UP and 2 others),  

xiii. Writ Petition (C) No. 20489/2023 (Rajasthan Global Securities 

private limited versus State of UP and 2 others),  

xiv. Writ Petition (C) No. 20490/2023 (Vaibhav Vishal Srivastava 

versus State of UP and 2 others),  

xv. Writ Petition (C) No. 22864/2023 (Manoj Kumar Singh and 7 

others versus NOIDA and another),  

xvi. Writ Petition (C) No. 23727/2023 (Dhiraj Singh versus State of 

UP and 2 others),  

xvii. Writ Petition (C) No. 25541/2023 (Praveen Jain and 16 others 

versus State of UP and 2 others),  

xviii. Writ Petition (C) No. 35523/2023 (Vikram Singh Sodhi versus 

State of UP and 5 others),  
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xix. Writ Petition (C) No. 40220/2023 (Swati Kanodia versus State 

of UP and 2 others),  

xx. Writ Petition (C) No. 40383/2023 (Mohd. Sharique Farooqi and 

4 others versus NOIDA and another),  

xxi. Writ Petition (C) No. 43423/2023 (Dinesh Tyagi and 2 others 

versus State of UP and 2 others),  

xxii. Writ Petition (C) No. 44474/2023 (Sanjay Goyal versus State of 

UP and 3 others),  

xxiii. Writ Petition (C) No. 5511/2024 (Pratap Singh Nerwal versus 

State of UP and another),  

xxiv. Writ Petition (C) No. 7371/2024 (Shailendra Nath Gupta versus 

NOIDA and 2 others),  

xxv. A few others; 

The above stated batch of Writ Petitions are still pending, and the 

status quo orders are still continuing.  

9. That the entire set of individuals involved in the above -mentioned 

writ petitions are directly affected in the present OA; and thus they are 

necessary parties to the present case, so as to have a comprehensive 

adjudication on the subject.  

10. It is respectfully submitted that answering respondent no. 8 is not 

encouraging any illegal construction activity in the area, and is not 

connected with any builder or colonizer or property agent / dealer; and 

is rather in favour of maintaining ecological balance, in as much as 

that the farm house owners and residents thereof are maintaining the 

area with many fruit growing and other plantations, keeping the area 

clean and green, to espouse for pollution free and garbage free 

atmosphere, and general well - being of the residents and other 

cultural and religious activities. It is denied that there is any 
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unauthorized constructions raised. The farm house owners are duty 

bound to obey and comply with any order, which may be passed in 

the interest of environment by this Hon'ble tribunal. 

11. That as far as respondent no. 8 is concerned, each of the individual is 

pursuing his individual available remedy and not through any 

Association. 

12. That the present litigation I application seems to be a proxy litigation, 

as it does not disclose the nexus of the applicant with the cause sought 

to be raised therein. Such malicious litigation with some ulterior 

motive needs to be nipped in the bud. The applicant has no locus 

standi in the matter. 

PRAYER 

Under the circumstances, it is therefore most respectfully prayed that 

appropriate orders, as may be deemed fit by the court, in the interest of 

justice and fair play. 

Such other and further order which this Hon'ble court may 

also be passed in the interest of justice. 

y 

MRIDUL AGGARWAL 
ADVOCATE 

RESPON 
Through 

MIS DEE LAW FIRM 
DEE SHAAGGARWAL 

ADVOCATE 
50, LA WYERS CHAMBER 

SUPREME COURT OF INDIA 
NEW DELHI - 110001 

(M) 9810179438, 8860243343 

EMAIL: deekshalawfirm2017@gmail.com 

unauthorized constructions raised. The farm house owners are duty 

bound to obey and comply with any order, which may be passed in 

the interest of environment by this Hon 'ble tribunal. 

11. That as far as respondent no. 8 is concerned, each of the individual is 

pursuing his individual available remedy and not through any 

Association. 

12. That the present litigation / application seems to be a proxy litigation, 

as it does not disclose the nexus of the applicant with the cause sought 

to be raised therein. Such malicious litigation with some ulterior 

motive needs to be nipped in the bud. The applicant has no locus 

standi in the matter. 

PRAYER 

Under the circumstances, it is therefore most respectfully prayed that 

appropriate orders, as may be deemed fit by the court, in the interest of 

justice and fair play. 

RESPON  

Such other and further order which this Hon'ble court may 

also be passed in the interest of justice. 

y 

Through 

MIS DEE LAW FIRM 
DEE SHA AGGARWAL 

ADVOCATE 
50, LA WYERS CHAMBER 

SUPREME COURT OF INDIA 
NEW DELHI- 110001 

(M)9810179438, 8860243343 
EMAIL: deekshalawfirm2017@gmail.com ,, 

MRIDULAGGARWAL 
ADVOCATE 
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL 
BENCH, NEW DELHI 

OriginalApplication no. 131/2025 

DEEP CHANDRA 

Regn. po. h9718 
Date of Expiry 
26.02.2030 

STATE OF UTTAR PRADESH & OTHERS 

LEóERIFICATION 

VERSUS 

AFFIDAVIT 

Verified at Delhi on this 

I, Rajesh Aggarwal S/o Late Sh. Brij Lal Aggarwal Ro T1/1501, Supreme 
Towers, Sector 99, Noida - 201303 aged about 60 years, do hereby 

solemnly affirm and declare as under: 

1. That the deponent is Respondent  in the above noted case and is 

well conversant with the facts of the case and competent to swear this 

affidavit. 

Sovt. of Ihdie 

... 

2. That the contents of the reply have been drafted by my counsel under my 

instructions and the contents of the same are correct to my knowledge 

and belief and nothing repeated herein for the sake of brevity and the 

same may be read as part and parcel of this affidavit. 

KBANDANAlief nothing material has been concealed therefrom. 

APPLICANT 

09 SEP 2026 

RESPONDENTS 

day of September 2025, that the consents of 

the above affidavit are true and correct to the best of my knowledge and 

DERPNENT 

ATTEED DErNENT 
NOTARYLIC DELHI 

Govof India 

BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL 
BENCH, NEW DELHI 

Original Application no. 131/2025 

DEEP CHANDRA 

VERSUS 

STATE OF UTTAR PRADESH & OTHERS 

AFFIDAVIT 

... APPLICANT 

.... RESPONDENTS 

ED DE 
LIC DELHI 

f India 

I, Rajesh Aggarwal S/o Late Sh. Brij Lal Aggarwal Rio Tl/1501, Supreme 

Towers, Sector 99, Noida - 201303 aged about 60 years, do hereby 

solemnly affirm and declare as under: 

1. That the deponent is Respondent  in the above noted case and is 

well conversant with the facts of the case and competent to swear this 

affidavit. 

2. That the contents of the reply have been drafted by my counsel under my 

instructions and the contents of the same are correct to my knowledge 

and belief and nothing repeated herein for the sake of brevity and the 

same may be read as part and parcel of this affidavit. 

a 

1?{'(@mac±nos s seer ms p~' veeda pain»on«"ii«rseember 2025. mar me convents of 

e above affidavit are true and correct to the best of my knowledge and 

lief nothing material has been concealed therefrom. 
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Item Nos. 08 & 09                                           Court No. 1 
  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

 
     

           
           Original Application No.275/2023 

        (I.A. Nos. 869/2023, 688/2024 & 38/2025) 
            
 

 
Mahesh Kumar                       Applicant 

 
Versus 

 

        State of Uttar Pradesh & Ors.                          Respondent(s) 
 

 
         With 

 

           Original Application No.569/2023 
                       (I.A. Nos. 719/2023, 240/2024,397/2025 & 158/2025) 

            

 
 

Alok Kumar                        Applicant 
 

Versus 

 
        Union of India & Ors.                                      Respondent(s) 
 

 
 

Date of hearing: 26.05.2025 
 

  
CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
   HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 
 
 

 

Applicant:  Mr. Satyabeer Singh, Adv. for Applicant in OA 275/2023 (Through VC) 

Respondents:  Ms. Garima Prasadh, AAG with Ms. Priyanka Swami, Adv. for the State  

    of UP  

  Mr. Ravindra Kumar, Senior Advocate with Mr. Shivam Saksena, Advs.  

   for GNIDA  

  Mr. Bhanwar Pal Singh Jadon, Ms. Hemlata Singh, Ms. Gargi Chaturvedi 

   & Ms. Anjali Sharma, Advs. for UPPCB in OA 569/2023  

  Mr. Gigi. C. George, Adv. for Survey of India in OA 569/2023  

  Mr. Ravindra Kumar, Senior Advocate with Mr. Nishi Kant Singh & Mr.  

   Shivam Saksena, Advs. for Noida  

  Mr. Yagyawalkya Singh, Adv. for GDA (Through VC)  

 Mr. Sumit Arora, Adv. for R - 1 in OA 569/2023 (Through VC) 

  Ms. Deepa Sharma, Adv. for CPCB in OA 569/2023 (Through VC)  

  Mr. Rajesh Aggarwal & Ms. Deeksha Aggarwal, Advs. in I.A No. 38/2025  

  Mr. Panshul Chandra, Adv. in I.A No. 688/2024 
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ORDER 
 

 

 

1. I.A. No. 397/2025 has been filed by the State of U.P. seeking 

extension of time for completing the survey and marking the flood plain 

zone of Hindon River in compliance with the earlier direction of the 

Tribunal. AAG appearing for the State of U.P. has referred to the 

communication dated 14.05.2025, sent by the Technical Officer, Survey of 

India, seeking additional time to complete the exercise using drone survey. 

The Respondent, Survey of India, is directed to disclose in detail why the 

same methodology was not adopted for River Hindon, which was adopted 

for River Ganga, and how the floodplain zone with a 1:100-year Highest 

Flood Level, with a one-meter contour, will be ascertained using drone 

Survey.  

 

2. For the reasons disclosed in the I.A. the prayer for extension of time 

is granted. Let the affidavit in terms of the above observation be filed by 

the Survey of India within four weeks.  

 

3. In O.A. No. 275/2023, in addition to the demarcation of flood plain 

of River Hindon the issue of demarcation of flood plain of river Yamuna is 

also involved.  

 

4. Learned AAG appearing for the State has submitted that the 

demarcation of flood plain zone of river Yamuna for the entire stretch is 

complete except for 3 km, which is to be done along with the demarcation 

of river Hindon.  

 

5. In this regard, she has referred to the Status Report dated 

27.02.2025 page 821 wherein annexure A-1 a communication by Special 

Secretary, State of UP page 827 dated 21.12.2024  is enclosed, stating that 

the demarcation of the flood plain zone with 1:100 years Highest Flood 
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Level from Asgarpur to Etawah and Shahpur to Prayagraj covering 17 

District is complete and the notification is to be issued.  

 

6. Learned AAG submits that the process of issuing the final 

notification is in progress. Hence, the State of U.P is directed to file further 

status report disclosing the issuance of the final notification.  

 

7. The communication dated 21.12.2024 does not mention that the 

demarcation taken into account is one meter contour. 

 

8. Applicant in I.A. No. 38/2025 has submitted that the detailed 

methodology adopted for demarcation of the flood plain of river Yamuna 

has not been placed on record.  Learned AAG is directed to place the same 

on record along with the next affidavit. 

 

9. Learned Counsel for the applicant in pending I.As are directed to 

supply a copy of the I.A. to counsel for all the parties if not already supplied. 

Counsel for the parties to the O.A. will have the opportunity to file reply to 

the I.A. within four weeks.  

 

10. List on 17.09.2025. 

 

Prakash Shrivastava, CP 

 

 
 

Dr. A. Senthil Vel, EM 
 

May 26, 2025 
O.A. No.275/2023 and  
O.A. No.569/2023 

HB.. 
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO.275/2023

(Ι.Α. No.869/2023, I.A. No. 353/2024)

IN THE MATTER OF:

Mahesh Kumar Applicant

Versus

State of Uttar Pradesh & Other Respondents

INDEX

S. No. Particulars Page no.

1. Compliance Report On Behalf Of Executive
Engineer Irrigation Department

2. A True Copy Of The Latitude And Longitude
Of The Flood Zone, Along With Photographs
Of The Installed Pillars, Are Attached
Herewith As Annexure 1.
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3. A True Copy Of The Map Of 3 Km Stretch
Pending Attached As Annexure 2

4. A True Copy Of The Letter Dated 16.08.2024
Is Marked As Annexure 3

THROUGH

PRIYANKA SWAMI
ADVOCATE

COUNSEL FOR EXECUTIVE ENGINEER,
IRRIGATION DEPARTMENT

F13, GROUND FLOOR,
DATE: 16.10.2024 JANGPURA, NEW DELHI - 110014
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO.275/2023

(Ι.Α. No.869/2023, I.A. No. 353/2024)

IN THE MATTER OF:
Mahesh Kumar Applicant

Versus

State of Uttar Pradesh & Other Respondents

COMPLIANCE REPORT ON BEHALF OF EXECUTIVE ENGINEER

IRRIGATION DEPARTMENT

Most Respectfully Showeth:

1. That this humble submission is made in response to the Hon'ble Tribunal's
order dated 07.08.2024, which directs the Irrigation Department to
demarcate the flood plain zone of the river Yamuna and Hindon, for a stretch
of 75 kms in Gautam Budh Nagar and 10 kms in Ghaziabad. The order
states:

"We, accordingly, direct the Irrigation Department to comply with the
Tribunal's order dated 05.07.2024 within four weeks and remain present on the
next date."

2. That the Irrigation Department has diligently complied with the directions of
the Hon'ble Tribunal regarding the demarcation of the flood plain zone along
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a significant stretch of the Yamuna and Hindon rivers. To achieve this, the
following measures were undertaken:

A. Extensive Reach: The demarcation process spanned a substantial portion
of the river basin, covering 72 kilometres of the Yamuna River within the
Gautam Budh Nagar district and 10 kilometres of the Hindon River.

B. Visible Markers: To clearly demarcated the flood plain zone, 294 robust
RCC pillars were installed as per the contour made by the Survey of India
along the designated river stretches.

A true copy of the Latitude and Longitude of the flood zone, along with
photographs of the installed pillars, are attached herewith as
ANNEXURE 1.

3. That it is pertinent to mention here that the demarcation of the floodplain
zone for the 3 km stretch of the Yamuna River, located upstream of the
Okhla barrage, could not be completed due to the unavailability of contour
maps from the Survey of India. In this regard, the Survey of India has
informed us that a fresh survey is required for the specified 3 km stretch. A
true copy of the map of the 3 Km stretch pending is attached as
ANNEXURE 2.

4. That despite diligent efforts and discussions held with the Survey of India,
we regret to inform the Hon'ble Tribunal that the demarcation of the flood
plain zone for the said 3 km stretch of the Yamuna remains pending. A fresh
survey has been proposed through a demand letter, and the Survey of India
has been requested to provide the estimated cost for this undertaking and the
timeline for completion. A true copy of the letter dated 16.08.2024 is marked
as ANNEXURE 3.
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5. Further, the Irrigation Department is making all efforts to comply with the
remaining directions of the Hon'ble Tribunal, as soon as the survey is
complete and the map is made available.

6. That it is respectfully submitted that we assure the Hon'ble Tribunal that the
Irrigation Department is committed to ensuring the demarcation of the
floodplain zone of the river Yamuna and Hindon, in compliance with the
order dated 07.08.2024.

7. That in light of the above and considering the pending response from the
Survey of India, we humbly request the Hon'ble Tribunal to grant us
additional time to comply with the remaining directions. We remain at the
Tribunal's disposal for any further clarifications or directions.

THROUGH

PRIYANKA SWAMI
ADVOCATE

COUNSEL FOR EXECUTIVE ENGINEER,
IRRIGATION DEPARTMENT

F13, GROUND FLOOR,
DATE: 15.10.2024 JANGPURA, NEW DELHI - 110014
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IN THE HON'BLE NATIONAL GREEN TRIBUN \ 

--= 
PRINCIPAL BENCH, NEW DELHI 

'iJS~ 

ORIGINAL APPLICATION NO.275/2023 ~ ~!<'~~\..\~'\. 
0 ~~~~~{) ,~I 

(I.A. No.869/2023, I.A. No. 353/2024) 
~~~~,o 

-~-~ N-Q.✓ 
Applicant -- ·--

IN THE MAITER OF: 

Mahesh Kumar 

Versus 

State of Uttar Pradesh & Other Respondents 

AFFIDAVIT 

Affidavit of Sh. Binod Kumar Singh aged about 45 years s/o Sh. Hiram an 
I 

Sm&h. presently posted as Executive Engin~er, Head Wor~ Division Agra 

Canal Okhla having office at Okhla New Delhi-110025. 

1. That I am posted as stated above and well conversant with the facts of the 

present case and as such competent to swear this affidavit before this Tribunal. 

2. That the accompanying report has been drafted by our counsel upon my 

instructions. 

3. That the contents of the accompanying additional affidavit are true and correct 

and t~ knowledge has been derived from official records and nothing material 

has been concealed therefrom. --F 
'«'~\}Sr\ 

~S~ tl\-\\ 
~~ea-~o \\'.l-01 

· (.9 ~e~(\. l ·\-1~1~ 
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL \ N 
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O\"w « 

(I.A. No.869/2023, LA. No. 353/2024) � �W' � Am ZQ- 
v Te uurreR or. 6 

� - Mahesh Kumar Applicant ­ 
Versus 

State of Utar Pradesh & Other 

AFFIDAVIT 

Respondents 

Affidavit of Sh. Binod Kumar Singh aged about 45 years slo Sh. Hiraman 

Singh, presently posted as Executive Engineer, Head Works Division Agra 

Canal Okbla having office at Okbla New Delhi-110025. 

1. That I am posted as stated above and well conversant with the facts of the 

present case and as such competent to swear this affidavit before this Tribunal. 

2. That the accompanying report has been drafted by our counsel upon my 

instructions. 

3. That the contents of the accompanying additional affidavit are true and correct 

and the knowledge has been derived from official records and nothing material 

has been concealed therefrom. __ ,,....._ 
Of I K KG 

- si Or«sass%is ~ 108! CI «e,,' 1i9) 
aaw 
.\ NOTA° 

16 0CT 2024 
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VERIFICATION 

Verified on solemn affirmation at New Delhi on this \ ldi} 'l.O'l. 4 2024, 

that the contents of the foregoing affidavit are true and correct to the best of my 

knowledge and no part of it is false and nothing material has been concealed 

therefrom. 

ATTE 

'6 OC1 1014 

VERIFICATION 

verinead on solemn afrnation at New pet on a \6,[C[, 2024 po4 
that the contents of the foregoing affidavit are true and correct to the best of my 

knowledge and no part of it is false and nothing material has been concealed 
therefrom. 

AT TE ED 

Notary Public Delhi 

16 0C1 2024 
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1o /09/2024 

fearer or rufeqyornee or pee% yr rdzcv fry3survey of 1ndi 
. afRe 1ya4/Manchttr ma, 

Gr ?r y.+enf f2arerq (ararti 
,' op , Uttar Pradesh G.D (Northern Zne 

s, ffrave, ·irfr, er«er -226010(3010 
5, Vibhuti Khand, Gomti Nagar, Lucknow-226010 ( 

,WI «arr 
GOVT. OF INDIA 
I 

24t.berrete-ta 0522-2720634 
gnrretephone-0522-2720638 

f.ear-mail: up.gdc.soi@gov.in (Tech) 
upgdc-Iko@up.nic.in (Admn) 

qi0 a- 4835 /39-C-ED(Court case) 

#ta • 
3rf&nh 3rfra=ar. 
ks a# zs, 3ura.

fas«r. a0 ran#I fa arf@arr fr@fl 0.A. No, 275/2023 fa 3dr zit 
9-r + zit- 1. mas a i 2322/&000 fie 20/06/2024 

C 2.g8 arafear a qa {ieu 2982/39-C-ED(Court case) fie 26/06/2024 

hara if#a sa ~ 3rassn a ~ f gm,far arr m a ffa 295 
era qt a~ Wooden peg w sh.r.a. or ar asr qu a ~ uaa au a ger 

(Co-ordinate Excel, kml file, pdn 3ua fa far I er ? 

iaa:- uarea 
2 z es»e 

(aa @a fa&a 
3fast re/aasa# fast 

3~ f2res 
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OKHLA BARRAGE TO YAMUNA EXPRESS 
SI, No. POINT ID LATITUDE LONGITUDE ELLIP. IEIGHT 

I PILLAR NO.I 28.54371794 77.32514446 147.376 
2 PILLAR NO.2 28.54239695 77.32706386 146.664 
3 PILLAR NO.3 28.54080636 77.32892406 146.462 
4 PILLAR NO. 4 28.53994389 77.33138465 146.745 
5 PILLAR NO. 5 28.53871811 77.33349821 147.238 
6 PILLAR NO. 6 28.53748632 77.3356825 146.861 
7 PILLAR NO. 7 28.53651173 77.33765006. 146.633 
8 PILLAR NO. 8 28.53521267 77.34014725 146.769 
9 PILLAR NO.9 28.53405439 77.34229984 146.567 

19 PILLAR NO. 10 28.53293921 77.3445171l 146.490 
! I PILLAR NO. IH 28.53155137 77.34638456 .. 146.626 
12 PILLAR NO. 12 28.52943852 77.34664598 146.402 
13 PILLAR NO. 13 28.52716961 77.34730481 146.369 
14 PILLAR NO. 14 28.52479737 77,34793979 145.960 
15 PILLAR NO. 15 28.52286399 77.34845081 146.080 
I6 PILLAR NO. 16 28.52050166 77.34890879 147.419 
17 PILLAR NO. 17 28.51834657 77.34945605 145.848 
18 PILLAR NO. 18 28.51609534 77.35003326 146.625 
19 PILLAR NO. 19 28.51359559 77.34961846 146.985 
20 PILLAR NO. 20 28.5 I 194926 77.35212479 146.205 
21 PILLAR NO. 2 28.51066654 77.35362605 145.728 
22 PILLAR NO. 22 { 28.50888133 77.35588442 145.284 

j 23 I PILLAR NO. 23 28.50731473 77.357493 II 145.748 
I 24 PILLAR NO. 24 23.50584354 77.35973172 147.078 
! 25 ! PILL AR NO. 25 28.50429934 77.361498 145.954 

26 I PELLAR NO. 26 28.50260798 77.36334596 145.559 ,., PILLAR NO. 27 28.50161122 77.36534006 145.420 • 
28 PILLAR NO. 28 28.50097431 77.36749231 144.660 
29 i ILLAR NO. 29 28.50064924 77.37020912 147.506 ' : 30 PILLAR NO. 30 28.4999429 77.37282391 144.526 
31 PILLAR NO. 31 28.49930847 77.37581379 144.362 
32 PILLAR NO. 32 ! 28.49879437 77.37798586 144.434 
33 PEL:AR NO. 33 28.49760305 77.37959746 144.200 • • 

4 PILLAR NO. 34 28.49617384 77.3812646 144.450 .'% 

: ! FL'AR NO. 35 / 28.49621532 77.3853464 144.552 
' 14 I PILAR NO. 36 1 28.49585559 77.38609175 144.512 f t PILAR NO. 37 j 28.49504204 77.38795363 144.932 ·' , 

38 ' PILAR NO. 38 ; 28,49394576 77.39034488 . ' 144.227 
39 P:'AR NO. 39 1 28.49399042 77.39282489 144.329 
40 i PILLAR NO. 40 \ 28.49410894 77.39516502 144.113 « LP:_Rog_is9so93uy 77.39790286 144.292 

} ?_'P'.AR@@,_is7n29i@ 77.40047916 144.213 
t 4 j?'.LARNO.43' 2349427945 77.40337251 146.776 
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44 PILLAR NO. 44 28.49290802 77.40408946 144,571 
45 PILLAR NO. 45 28.49063846 77.40409525 144.139 

SI. No. 
OKHLA BARRAGE TO YAMUNA EXPRESS 

POINT ID LATITUDE LONGITUDE ELLIP. HEIGHT 

46 PILLAR NO. 46 28.48836684 77.4050686 144.258 
47 PILLAR NO. 47 28.48609741 77.40548427 144.724 
48 PILLAR NO. 43 28,43505393 77,407421365 143.645 
49 PILLAR NO 49 28.48324586 77.4095649 143.960 
50 F'LLAR NO, 50 28.,48194586 77.41121945 144.111 
51 P:'ARNO.51 2848039691 77.41302347 144.289 

;_52[Pit_ARNS2_i_24787gs_ 741481888_ 142.736 l Si TARNOSj?Hi@Ti 7741660865 15578 

I c 4 j P : ;__ i.. -� R NO. 5-1 :'. � . 4_:_7:,:: h0e:4,_,l-"3-+_7:.;7c:. · 4.:.:..: 19:_•_ ' '.:.. 7 2::.7'-! __ ,:_ 14.:.:3:.:. ·· 9':--4c.:lc. · _ _, 
55 i PILLAR NO. 55 28.47391618 77.42011261 143.559 
5€ I PLLAR NO. 56 j 28.471951 77.4216085 143.396 

!PILI ARNO.57 I_28.47249008 77.42484975 144.749 

i PEAR NO. 59 23.46695744 77.42633965 144.649° 
t Pi_ARNO.58 ]_23.46842385 77.42456603 143.438 

59 
60 i PF'LLAR NO. 60 } 28.46613385 77.42859182 144.605 
61 ,P''. ARNO.6 ! 23.46544501 77.43095451 144.507 

: PL_AR NO. 62 28.46474578 77.43332856 144.228 
! PULLAR NO.63 1 28.46342024 77.4357022 142.941 

6­ ; PLLARNO.64 ' 28.4629827 77.43805029 143.420 
65 PL_ARNO.65 , 2345127165 77.44082288 144.198 
56 
67 

! P;LIAR NO.66 ] 23.45846288 77.44381363 ] 142.865 
.ERNE.HT5.s%so»im..ssdssj is I 

I, �,- - RN" "O 78450 7 -._-A, • 48-. 1'731 77.44427219 143.281 

j 6 _PviRNp.&&_I_23a5475105_77.445404_ j43.o85 

' 7ARN@.7;j:y4810665 77.44371551 143.324 
jZ?IP_ARNoT2_is@@@@i[ iii iii _..tits ##tt It H 
• I; _7:.Rg,,1?TT[ET, I=" I t 

T 

142.847 
75 P'_ARNO.75 28.44120338 77.44598327 143.259 

I �� ; p·;_:..AR NO. ;;y i ::?."-5234371 77.44493601 143.128 

_i j:__RNg_s@ 2846239 T 774712027 142.567 
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"HLA BARRAGE TO YAMUNA EXPRESS 

SI. No. POINT ID .ATTTUDE LONGITUDE ELLIP. HEIGHT 

87 f1 AR NO. 87 28.13405468 77.472.2258 14J.1 JI 
8S PILL AR NO, 8R 28,43183514 77.47276719 144,431 
o PILLAR NO. 89 28.42080218 77.47241965 142.598 ' . 
o0 PILLAR NO. 90 28.42760878 77.47476103 142.801 - 
9] PILL_R .9L 21,42630611 77.4764672 143.506 ­ -- 

» 02 PILI SR N0, 92 28.4246805J 77.478335.4 143.187 
% ----------�--- . 

d 93 ' I.AR NO.93 ] 28,4230323 I 77.47994597 143.359 
' -·----- --· 
I 4 ! ;LL. AR NO. 94 28.42131984 77.48153491 143.484 -- 

0< ' " ARN) 05 28.41941905 77.48262459 141.451 .. · ' i.." , 
r e« ' ! PL.AR NO. 96 28.4175781 77.48422445 141.084 h,� I 2_Ryo._on 2$.41603639 77.4857063 .. 140.645 
t 8.41448045 77.48798959 140.965 es i ·-- ARNO 9$ i •••••• •• ' I .... • I 

I cc • °·Ayo I 28.41535902 77.48973311 143.124 .·i'. ' -- 
I 19 : PILLAR NO. 100 23.41642416 77.49185474 143.268 
i 1I . PILL AR NO 101 28.41287378 77.50890268 140.927 
t 102 PILLAR NO. 102 23.41080079 77.50825845 143.976 . 
' 193 PILLAR NO. 103 l 28,40867843 77,50864619 141.592 ; 

I 134 FILLAR NO. 104 28.40924756 77.51849608 139.926 

• 1 ; PILLAR NO. 105 [ 28.40759392 77.51925507 140.174 
· p' ! PILLAR NO. 1&6 [ 28.40628081 77.51999888 140.203 ' •'V 

f I. 7 7.aN i. 28.4045262 77.520918{1 140.070 ; t --± '..:U, 
I 
I 8 • F'LL.AR NO !8 23.40308806 77.52166034 140.05 I la4 4 - 
{e ; PILLAR NO. 109 28.40212508 77.52221624 139.786 
, 11 FIL:ARNO. !10 28.40009591 77.52352383 139.814 
I I I I I PILLAR NO. H 28,39784841 77.52459117 140.087 
I 112 I PILLAR NO. 112[ 28.39602901 77.5255738 139.606 f 

113 "IL: RN9 113 23.29412554 77.52662665 139.198 .i' -. 

'14 ' PILLAR NO. 114 28.39218823 77.527684 139.886 
'_5 PI;_AR Ne. II5l 28.3901275 77.52878507 139.865 
i yis [_i?RN,:T 28.3879423 ··-· I 77,5298668 1 139.534 [7TT77@iii5»xi -· 

77.5305 2088 139.334 

j ! ,{ARN2_8j2±@hkhb2 -·-- 
77.531:8863 139.374 

: ;I__ERNO.''9! 23,38168663 I 77.57527477 139.060 
' ii Tri[Ry0T:794168 it 

I 77.53298401 140.023 - + • - L' - 
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No demarcation area
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ta, 
3fr# 3fiat 
ks aaf zs a , 
a@ren { fRe4--25 

UP Gcopatial Directorate 
era1 frja 16 [8 /2024 

ai 3Io? /Roaoo/ 1""" g f or~s a 
fa-- Io ra+ala efte afar far1 0.A. N6.275/2023 1 

ru # 
ref- 3mer aia 2875/39-C-ED (Court ease) fia 21.06.2024 

' ere, 
Rian fza ieffa a a 3raeaa aw at ate age ia ~ 3rare 

arm & f mo rara~tu sfa afro»er ~ frarfl O.A. No.275/2023 # ufa 3n~ii 
as srrera a i sfafe aifa a at 3mat iera g 3r@~a a Hr 

jfRa fa ga ~a der a aru gs aft sf ~ g arufea at 3ra.a a 
ar ace a, af mo =rareru a an~si a~ rarer·I ffae a8t on ray 
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BEFORE THE NATIONAL GREEN TRIBUNAL,  

PRINCIPAL BENCH, NEW DELHI 

. No.   /2025) 

IN 

ORIGINAL APPLICATION No. 275 of 2023 

 

IN THE MATTER OF  

 

MAHESH KUMAR      …. APPLICANT  

 

VERSUS   

 

STATE OF UTTAR PRADESH & OTHERS  … RESPONDENTS 

 

 

AND IN THE MATTER OF 

 

DR AJIT KUMAR      …APPLICANT 

 

NEXT DATE -  03.03.2025 

 

INDEX 

 

S.NO. PARTICULARS PAGE NO. 

1. Application for taking on record and dealing with 

the objections to the Compliance / demarcation 

report dated 15.10.2024 on the flood plain area of 

river Yamuna pertaining to Noida / Gautam Budh 

Nagar etc;  

and/ or  

Seeking directions to the respondent / competent 

authority to carry out demarcation and comply the 

directions of this Hon’ble Tribunal dated 

27.07.2023, 02.11.2023, 29.01.2024 and 

12.03.2024 to that effect in its letter and spirit. 

 

 

 

 

 

1 – 12  

2. Copy of Order dated 20.04.2023 passed by this 

Hon’ble tribunal 

 

13 - 15 

3. Copy of Order dated 27.07.2023 passed by this 

Hon’ble tribunal 

 

16 - 20 
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4. 

5. 

6. 

7. 

8. 

9. 

Copy of Order dated 02.11.2023 passed by this 

Hon'ble tribunal 21-23 

Copy of Order dated 16.01.2024 passed by this 

Hon 'ble tribunal 24-26 

Copy of Order dated 29.01.2024 passed by_ this 

Hon'ble tribunal 27 -30 

Copy of OrdEr dated 07.08.2024 passed by this 

Hon 'ble tribunal 31-32 

Copy of Order dated 24.10.2024 passed by this 

Hon'ble tribunal 
Proof of Service 

Through 

33-34 
35 -37 

~ t 1, ~ 
l)){A.JIT KUMAR Q..1--- 1 

Iv. . ANT I INTERVENOR 

MIS DEEKS \ L \I FIRM 

RAJES=WAL 
ADVOCATE ON REC 

SUPREME COURT O NDIA 

Tl/ 1501, SUPREME TOWERS, 

SECTOR 99, NOIDA 201303 

deekshalawfirm20l 7@gmail.com 

(M) 9810179438 
EMAIL: 

4. Copy of Order dated 02.11.2023 passed by this 
Hon'ble tribunal 21-23 

5. Copy of Order dated 16.01.2024 passed by this 
Hon'ble tribunal 24-26 

6. Copy of Order dated 29.01.2024 passed by, this 
Hon'ble tribunal 27 - 30 

7. Copy of Order dated 07.08.2024 passed by this 
Hon 'ble tribunal 31-32 

8. Copy of Order dated 24.10.2024 passed by this 
Hon'ble tribunal 33-34 

9. Proof of Service 7 

', 6&''rnr KM+f-+· 
AI ANT /INTERVENOR 

M/S DEEKSH \ rw RAJESH1�� WAL 

ADVOCATE ON REC 
SUPREME COURT OI 'NDIA 

Tl/ 1501, SUPREME TOWERS, 
SECTOR 99, NOIDA 201303 

(M) 9810179438 
EMAIL: 

Through 

New Delhi 
pa; o/8)25 

4. Copy of Order dated 02.11.2023 passed by this 
Hon'ble tribunal 21-23 

5. Copy of Order dated 16.01.2024 passed by this 
Hon'ble tribunal 24-26 

6. Copy of Order dated 29.01.2024 passed by. this 
Hon'ble tribunal 27-30 

7. Copy of Order dated 07.08.2024 passed by this 
Hon'ble tribunal 31-32 

8. Copy of Order dated 24.10.2024 passed by this 
Hon'ble tribunal 33-34 

9. Proof of Service - 

', »&linr Ms-· 
AI ANT /INTERVENOR 

M/S DEEKSH \ L \\ FJRM RAJESH1-=� WAL 

ADVOCATE ON REC 
SUPREME COURT O NOIA 

Tl/ 1501, SUPREME TOWERS, 
SECTOR 99, NOIDA 201303 

(M)9810179438 
EMAIL: 

New Delhi 
Dated: 0 3/61]232.57 

Through 
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BEFORE THE NATIONAL GREEN TRIBUNAL,  

PRINCIPAL BENCH, NEW DELHI 

(M.A. No.   /2025) 

IN 

ORIGINAL APPLICATION No. 275 of 2023 

 

IN THE MATTER OF  

 

MAHESH KUMAR      …. APPLICANT  

 

VERSUS   

 

STATE OF UTTAR PRADESH & OTHERS  … RESPONDENTS 

 

 

AND IN THE MATTER OF 

 

DR AJIT KUMAR   …APPLICANT / INTERVENOR 

 

NEXT DATE -  03.03.2025 

 
 

APPLICATION FOR TAKING ON RECORD AND DEALING WITH THE 

OBJECTIONS TO THE COMPLIANCE / DEMARCATION REPORT DATED 

15.10.2024 ON THE FLOOD PLAIN AREA OF RIVER YAMUNA 

PERTAINING TO NOIDA / GAUTAM BUDH NAGAR ETC  

 

AND / OR  

 

SEEKING DIRECTIONS TO THE RESPONDENT / COMPETENT 

AUTHORITY TO CARRY OUT DEMARCATION AND COMPLY THE 

DIRECTIONS OF THIS HON’BLE TRIBUNAL DATED 27.07.2023, 02.11.2023, 

29.01.2024 AND 12.03.2024 TO THAT EFFECT IN ITS LETTER AND SPIRIT. 

 

RESPECTFULLY SHEWETH 

 

1. That vide order dated 02.11.2023, this Hon’ble Tribunal directed 

District Magistrate, Gautam Budh Nagar to carry out the demarcation 

of flood plain zone of river Yamuna in reference to the notification 
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dated 07.10.2016 on “River Ganga (Rejuvenation, Protection and 

Management) Authorities Order, 2016”.  

2. That this Hon’ble tribunal also permitted the concerned parties to file 

their response in the meanwhile. 

3. It is submitted that the present applicant (is one of the stake-holder, 

has already filed his response dated 17.10.2023 which is on record at 

page no. 239 to 364; and additional response dated 30.12.2023 which 

is on record at page no. 403 to 456. The present applicant is very 

much concerned with the environmental issues being dealt with by 

this Hon’ble tribunal, but simultaneously wants to protect his 

permissible individual rights; and as such the present application / 

objection may not be construed as adversarial in nature, or opposing 

the environmental issue involved in the present case.   

4. That the applicant is an Indian Citizen, qualified as MBBS, MD 

(Medicine) from USSR (now Russia), and registered with Medical 

Council of India (having a NRI status), but not in active practice now. 

He is residing in Gautam Budh Nagar, and is a traditional agriculturist 

holding agricultural land in different states, and doing agriculture in 

the area at Yamuna Pushta, Noida, and is thus directly impacted by 

the arbitrary compliance / demarcation report dated 15.10.2024 with 

respect to river Yamuna in Gautam Budh Nagar, UP prepared by 

Executive Engineer, Irrigation Department at Page 727 to 733. 
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Simultaneously the applicant is also an environmentalist, having 

affinity towards flora and fauna; and is nature loving. 

5. That chronologically, the present OA originally is with respect to 

grievance for unauthorized constructions over the flood plain zone of 

Yamuna and Hindan rivers at a specific area i.e. village Lakhnawali, 

Greater Noida, Gautam Budh Nagar, UP. 

S. No.  Date of 

order 

passed by 

this 

Hon’ble 

Tribunal 

                           Details  

i. 20.04.2023 This Hon’ble tribunal, vide its order dated 

20.04.2023, while issuing notice, directed the 

authorities to file action taken report after 

following due process of law and also to serve 

its copy to the alleged violators for their 

response. 

ii. 27.07.2023 Vide its order dated 27.07.2023, this Hon’ble 

tribunal enlarged the scope of matter, thereby 

directing the authorities to identify and 

demarcate the flood plain zone of entire river 

Yamuna and Hindan for the District Gautam 

Budh Nagar and Greater Noida in reference to 

the Notification dated 07th October, 2016 on 

“River Ganga (Rejuvenation, Protection and 

Management) Authorities Order, 2016” and 

Office Memorandum dated 14th February, 2022 

on “Guidelines for siting industries which are in 

close proximity with the river”. 

iii. 02.11.2023 A perusal of subsequent order dated 02.11.2023 

passed by this Hon’ble Tribunal reveals that the 

District Magistrate, Gautam Budh Nagar filed 

his report dated 31.10.2023 simply stating that 

the area between the bund and the river is flood 

plain zone which is identified and demarcated. 

The said report dated 31.10.2023 filed by 

District Magistrate, Gautam Budh Nagar was 
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observed to be not acceptable to this Hon’ble 

Tribunal in its order dated 02.11.023 itself in 

the following words: 

“The report dated 31.10.2023 by the District 

Magistrate, Gautam Budh Nagar has been filed 

but after perusal of the said report and the 

enclosure, we find that the exercise for 

demarcation of flood plain zone of rivers 

Yamuna and Hindon in reference to the 

Notification dated 07.10.2016 has not been 

carried out. The report simply states that the 

area between the bund and the river is flood 

plain zone which is identified and demarcated. 

No such demarcation report in terms of the 

order of 2016 is on record. 

Hence, District Magistrate, Gautam Budh 

Nagar and District Magistrate, Ghaziabad are 

required to place on record the demarcation 

report relating to the demarcation of the flood 

plain zone of river Yamuna and Hindon flowing 

within the limits of their district in reference to 

the Notification date 07.10.2016.” 

“… it will be open to the counsel for the 

concerned parties to file their response in the 

meanwhile.” 

iv. 16.01.2024 Thereafter vide order dated 16.01.2024 passed 

by this Hon’ble tribunal, it reflects that the 

District Magistrate, Gautam Budh Nagar 

contacted National Institute of Hydrology, 

Roorkee to determine submergence area of 

Hindon river and Yamuna river; and sought 

time to carry out a study by that institute. 

v. 29.01.2024  Vide another order dated 29.01.2024 passed by 

this Hon’ble tribunal, it was observed that “the 

District Magistrate again reiterated about 

construction of bandh both sides of the river 

Yamuna whereas it was already rejected by the 

tribunal in the previous proceedings about 

demarcation of flood plain zone in terms of 

2016 and 2024 (Amended) notifications.” 

Accordingly, more time was accorded for the 

demarcation of the flood plain area on the 

request that National Institute of Hydrology, 
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Roorkee has already been approached to carry 

out the survey and flood plain zoning study. 

vi. 09.03.2024 A Joint report dated 09.03.2024 was filed by the 

authority at Page 637 to Page 657, stating that 

irrigation department is not having the required 

expertise and that even Survey of India has 

stated that a detailed study is required to 

demarcate the flood plain area and that it cannot 

be done on the basis of available maps on the 

website. Finally, a request is made for 

permission to get the demarcation carried out 

through National Institute of Hydrology, 

Roorkee.  

vii. 12.03.2024  It was further reported to this Hon’ble tribunal, 

vide order dated 12.03.2024 that National 

institute of Hydrology, Roorkee was engaged by 

Government of UP who has quoted Rs 42 Lakhs 

+ GST with the study duration of 6 months. 

This tribunal was of the opinion that 1:25000 

scale map with 10 meter and 20 meter contour 

can be sufficient, for which ‘Survey of India 

(SoI)’, a national reputed surveying agency be 

considered to be engaged for demarcation of the 

floods plain zone of Yamuna and Hindon as per 

Ganga Rejuvenation Notification dated 

07.10.2016. 

vii. 29.04.2024  Vide order dated 29.04.2024 passed by this 

Hon’ble tribunal it was brought on record by the 

State of UP that Survey of India has given the 

map with one meter contour for the stretch of 75 

km, out of which, identification of the stretch of 

30 km has been done and of remaining 45 km 

will be done shortly. A further time was granted 

by this Hon’ble tribunal to complete the process 

of demarcation. 

viii. 07.08.2024  Time was further extended vide order dated 

07.08.2024 passed by this Hon’ble tribunal.   

ix. 24.10.2024 Vide order dated 24.10.2024 passed by this 

Hon’ble Tribunal, it reveals that a compliance 

report dated 15.10.2024 is filed by Executive 

Engineer, irrigation Department, State of UP 

disclosing that except for the 3 km stretch 

located upstream of Okhla Barrage, the 
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demarcation of flood plain zone of river 

Yamuna in Ghaziabad, Greater Noida and 

Gautam Budh Nagar has been completed. More 

time was granted to complete the demarcation 

work. Along with the report, the details of the 

pillars which have been put up for demarcation 

of the flood plain of Yamuna have been placed 

on record along with latitude and longitude 

from page no. 725 onwards as Annexure 1 

 

 

6. The applicant is thus challenging the legality and correctness of the 

compliance / demarcation report dated 15.10.2024 on the flood plain 

zone of river Yamuna filed by Executive Engineer, irrigation 

Department, State of UP on the following amongst other grounds 

 

7.      GROUNDS 

 

i.   Because there is a Requirement of a public notice in leading 

newspapers in consonance with the principles of natural justice by this 

Hon’ble tribunal, while converting and entertaining the present case 

as public interest matter. 

 

ii.  Because a careful and vital balance is to be struck between the 

environmental safety vis a vis the private property rights of large 

section of the residents / occupation in the area.  
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iii.  Because the compliance / demarcation report dated 15.10.2024 is 

prepared by the officer below the rank of District Magistrate, which is 

the competent authority under the law to carry out the required 

exercise. 

iv.  Because this Hon’ble tribunal has even clearly spelled out in its order 

dated 16.01.2024 that “for the purposes of demarcation of flood plain 

zone under River Ganga (Rejuvenation, Protection and Management) 

Authorities Order, 2016, the responsibility lie at District level with 

District Magistrate who is in-charge of District Ganga Committee.” 

v.  Because it is the persistent direction of this Hon’ble Tribunal for the 

District Magistrate to prepare the demarcation report, and thus any 

such compliance / demarcation report prepared by the Executive 

Engineer is of no legal value. 

vi.  Because on merits also the compliance / demarcation report dated 

15.10.2024 is misconceived, it being cursory, arbitrary and without 

and supporting documents which may substantiate that it is prepared 

in terms “River Ganga (Rejuvenation, Protection and Management) 

Authorities Order, 2016’ or Office Memorandum dated 14th February, 

2022 on “Guidelines for siting industries which are in close proximity 

with the river”. 

vii.  Because there is no reference or mention even made in the compliance 

/ demarcation report dated 15.10.2024 that any adherence is made to 

“River Ganga (Rejuvenation, Protection & Management) Authorities 
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Order, 2016’ or Office Memorandum dated 14th February, 2022 on “Guidelines 

for siting industries which are in close proximity with the river”. 

viii.  Because at no point of time that any order was passed by this Hon’ble 

tribunal making any directions to the irrigation department or directed 

it to remain present on the next date. Para 1 of the compliance / 

demarcation report dated 15.10.2024 is thus totally an incorrect 

averment, nor that there exists any order dated 05.07.2024 or even 

such a date of hearing in the present matter. The compliance / 

demarcation report dated 15.10.2024 is thus defective and not a 

reliable document. 

ix.  Because the entire exercise so made is a farce; and there is nothing on 

record to suggest that there is any fresh Digital Elevation Model 

(DEM) / contour map prepared or actual inspections carried out at 

site, after the directions passed by this Hon’ble tribunal from time to 

time to demarcate the flood plain area in terms of “River Ganga 

(Rejuvenation, Protection and Management) Authorities Order, 2016’. 

x.   Because on examination of the compliance/demarcation report dated 

15.10.2024, it is apparent that vide letter dated 10.09.2024, the 

wooden pegs/pillars are installed not by Survey of India, but by 

Executive Engineer. It is not produced on record as to on what basis 

or measurements that the said wooden pegs/pillars are installed by the 

Executive Engineer. The Survey of India only thereafter worked out the 
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longitudes and latitudes. Further that it reveals from the letter dated 

16.08.2024 issued by Executive Engineer that it is the Executive 

Engineer who had in-fact sent some map to UP Geopatial Directorate, 

Lukhnow. 

xi.  Because it seems that the authorities are wrongfully carrying forward 

its earlier report dated 31.10.2023 which simply stated that the area 

between the bund and the river is flood plain zone. The said report 

dated 31.10.2023 filed by District Magistrate, Gautam Budh Nagar 

was observed to be not acceptable to this Hon’ble Tribunal in its order 

dated 02.11.2023. 

xii.  Because flood plain area has to be demarcated according to the 

definition of “Flood plain” as provided in Section 3 (1) (l) of “The 

River Ganga (Rejuvenation, Protection and Management) Authorities 

Order, 2016”, which provides that ‘Flood Plain’ means such area of 

River Ganga or its tributaries which comes under water on either side 

of it due to floods corresponding to its greatest flow or with a flood of 

frequency once in 100 years. Thus, the exercise had to be done by 

Survey of India and District Magistrate on the basis of 100 years data 

and on that basis a fresh Digital Elevation Model (DEM) / contour 

map has to be prepared after actual inspections carried out at site; and 

not on the basis of some prior existing map prepared for some other 

purpose. 

64

admin
Typewritten text
35



xiii. Because the compliance / demarcation report dated 15.10.2024 is thus 

unscientific and cryptic; and the competent authority is required to 

carry out demarcation and comply the directions of this Hon’ble 

tribunal dated 27.07.2023, 02.11.2023, 29.01.2024 and 12.03.2024 to 

that effect in its letter and spirit. 

xiv.  Because the compliance / demarcation report dated 15.10.2024 is 

casual, mechanical and cursory in nature; and prejudicial to the 

property rights enshrined under Article 300A of Constitution of India 

of the applicant and other residents / occupiers.  

 

PRAYER 

 

Under the circumstances it is respectfully prayed:  

i. That the present objections to the compliance / demarcation report 

dated 15.10.2024 on the flood plain area of river Yamuna pertaining 

to Noida / Gautam Budh Nagar etc be taken on record and dealt with 

appropriately; and / or  

ii. The respondent / competent authority be directed to carry out 

demarcation and comply the directions of this Hon’ble tribunal dated 

27.07.2023, 02.11.2023, 29.01.2024 and 12.03.2024 to that effect in 

its letter and spirit; and / or 
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111. Such other and further order which this Hon'ble tribunal deems fit and 

proper be also passed in the interest of justice. 

// 

l Ctl v-- Q. "- • 

Through 

New Delhi 
Dated: 0 !Ji o , 11--0 ~r-

AilTKUMAR 
APPLICA T / INTERVENOR 

M/SDEEK LAW 
RAJES G 

ADVOCAT NREC 
SUPREl\ffi.COURT O IA 

Tl/ 1501, SUPREl\ffi TOWERS, 
SECTOR 99, NOIDA 201303 

(M) 9810179438 
EMAIL: deekshalawfirm2017@gmail.com 

iii. Such other and further order which this Hon'ble tribunal deems fit and 

proper be also passed in the interest of justice. 

Through 

New Delhi 
Dated: 01]61]201 

(Clo<' 
AJITKUMAR 

APPLIC T / INTERVENOR 

M/SDEEK LAW RAJES G= ADVOCAT NREC 
SUPREME.COURTO IA 

Tl/ 1501, SUPREME TOWERS, 
SECTOR 99, NOIDA 201303 

(M) 9810179438 
EMAIL: deekshalawfirm2017@gmail.com 

(Q- < 
AJIT KUMAR 

APPLICA /INTERVENOR 

MIS DEEK LAw fiM 
RAJES �� A�L 

ADVOCAT RE 
SUPREME COURT OF INDIA 

Tl/ 1501, SUPREME TOWERS, 
SECTOR 99, NOIDA 201303 

(M) 9810179438 
EMAIL: deekshalawfirm2017@gmail.com 

New Delhi 
Dated: 0He1]2015 

Through 

iii. Such other and further order which this Hon'ble tribunal deems fit and 

proper be also passed in the interest of justice. 
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BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELID 

(M.A. No. /2025) 
IN 

ORIGINAL APPLICATION No. 275 of 2023 

IN THE MATTER OF 

MARESH KUMAR 

VERSUS 

.... APPLICANT 

STATE OF UTT AR PRADESH & OTHERS ... RESPONDENTS 

AND IN THE MATTER OF 

AJITKUMAR . .. APPLICANT I INTERVENOR 

AFFIDAVIT 

I, AJIT KUMAR S/o Late Sh. Braj Kishor Singh aged about 53 years Rio C-
, 

29, GF, Eldeco Residency Greens, Sector- PI -32, Greater Neida, Kasana, 

Gautam Buddha Nagar, UP - 201310 presently at Delhi, do hereby solemnly 

affirm as under: 

I. That I am the Applicant - intervenor / objector in the present application, 

and conversant with th.:! facts of the case and thus competent to depose. 

2. That the contents of ,:CC}],m • --~· ~!!0~~ objections are true and 

correct and read over 
I 

(~ 
VERIFICATION , =--- JAN 2025 

l\~lA-----+--r'q .._ , 
PONENT 

Verified at New Delhi o·" - uary, 2025 that the contents of 

the above affidavit ~~~~ ~- . f ~en concealed there 

from. R./o ••••••••••••••••••••••••••• 
0~ i~tlfied by Shri / Sm ....-a,i~ ~~ ,'f f C(J~ 't-

e~ci' 0 Has sol'1mnly affirm PONEt~T ' 

.. \'Ill~ Thiel the °"- ta,• ·; l)f '.i- ,, • ;·.i,i~v~ wtroh 
~-.,.~' 1 have bee,, i ;)• .. 1 ... 1 ...... .; u t-,.TI aro 

~\'\ ~·~<~?0 true and corre~lo, ..-Kt1 0 

,~e(\ #>'?J 
\ ~~ ·-

~ 0 7 JAN 2025 h O ._nar, De~~! 
.;,.· J.~tM t. , .. .. 

BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

(M.A. No. /2025) 
IN 

ORIGINAL APPLICATION No. 275 of 2023 

IN THE MATTER OF 

MAHESH KUMAR 

VERSUS 

STATE OF UTT AR PRADESH & OTHERS 

.... APPLICANT 

... RESPONDENTS 

AND IN THE MATTER OF 

AJITKUMAR ... APPLICANT I INTERVENOR 

AFFIDAVIT 

I, AJIT KUMAR S/o Late Sh. Braj Kishor Singh aged about 53 years Rio C- , 

29, GF, Eldeco Residency Greens, Sector- PI -32, Greater Noida, Kasana, 

Gautam Buddha Nagar, UP-201310 presently at Delhi, do hereby solemnly 

affirm as under: 

1. That I am the Applicant - intervenor / objector in the present application, 

and conversant with th facts of the case and thus competent to depose. 

2. That the contents of zccomp: : objections are true and 

correct and read over} 
A'S~ca [fltq, ( PONENT 

VERIFICATION 
_r JAN2025 

Verified at New Delhi or n dfayof vary, 2025 that the contents of 

a»ram«a#IN!Et.Mirier n.wsaa«a 

" Ezer~ye'1•e.-· \J��•JV �� D�hi 9-'. N:1 
� 

.. -...... �� 
" That the er'+ of' iv# whtoh w" have bee a la: t tan are 

�\'\ '<Sl\(},�0 true and corre,lt> 1 •....-ntiOT.rl9dgo 

sw"\s pare 
o°' 07 J4N2025 ls kt»au.pew '.:8. J»«MEC 

BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

(M.A. No. /2025) 
IN 

ORIGINAL APPLICATION No. 275 of 2023 

IN THE MATTER OF 

MAHESH KUMAR 

VERSUS 

STATE OF UTT AR PRADESH & OTHERS 

.... APPLICANT 

... RESPONDENTS 

AND IN THE MATTER OF 

AJITKUMAR ... APPLICANT I INTERVENOR 

AFFIDAVIT 

I, AJIT KUMAR S/o Late Sh. Braj Kishor Singh aged about 53 years Rio C- , 

29, GF, Eldeco Residency Greens, Sector- PI -32, Greater Noida, Kasana, 

Gautam Buddha Nagar, UP-201310 presently at Delhi, do hereby solemnly 

affirm as under: 

1. That I am the Applicant - intervenor / objector in the present application, 

and conversant with th facts of the case and thus competent to depose. 

2. That the contents of zccomp: : objections are true and 

correct and read over} 
AR'S~ca [flt q, ( PONENT 

VERIFICATION _ JAN2025 
Verified at New Delhi or n dfayof vary, 2025 that the contents of 

.a»ram«a#IN!Et.Mirier n.wsaa«a 

" Ezer~ye'1.e.-· \J�
�Vj0 

J8� D�hl �•. N:1 
� 

•• -...... �� 

4" Thet the c''+ f ' iv' wh!oh ,aw" have been % Jun: t ti aro 
�� '<Sl\��0 true and corre,lu • •..-nt,oT.,lff<igo sw"\s pare 

o°' 07J4N2025 ls kt»au.pew '.:8. J»«MEC 
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f' 08 4. 2022 

qaeg ~mur a fa f»a are ~ f am g~a 3afire zt far 
.A0fr 1976, gira fan a arr ager mfrau ~ sfrfa ±ta 

fro1 «1 pf srf far al f1 ff ard an ar[«r ai , euhf 

sf2a fi «iifa zf a) gfyeRn qfta#a aa ~, fros ts a 
anfa far, raver furor a far gdi mar a~ fa fu&la pre 

a2ml ea rffoa fro a sf@fa 2la # se al z ] f&vs· a& a ea 
23 (Flood Plain Zone) f fa9 ft art a»I fef arr«r a8i &] zgi za f szaa 
g f atsr a 3fare ~ra z fawn a) sfafa fRl or« f ] 
fu/ien a) fa»fl ft ye fr'or ta a«rt vga a) 3era1 frf al 

s#fa ~ a1 &ti~raR ra ti ~I 
via a vi~a ~ ze l fa awn ~ fr a8aa a zf» ags a 

Rrfa ~la 3rfga ffvr a? d qR la fR ~ Ga st ~, fat la a 

fag d afra wdfra ya«rt, ager ~ afrfi ~ra au ng ff 
afz at&, -1 ru ff fse er ng afR»or era 3fura d 
ager at 3rfg»a @age noidaauthorityonline.com mezn ~ ·f 3rafRga f=fur t 

if~a far eat 1 Jar-J fut sat er &I  

3a. r~its u_ ~  rearm·ur at ra a  fa anal ~ fr s a 
sf@frays« a{ # ffa f snr gvfa. sra i @HT' "#" "a 
frfa fun re & ah a«rat a sen a gt-arr »l cir 3ff/sg ~ta 

Fm.au Flu ind si t  s~  caa fa al ta~las al rfar& s z# 
� m-a <n't � 1-fl 1i-xTuIBT m- M c5t_ 1TTftr � f.'lii\0 14,a\ � � � 
fl] ga srfafzua z iftua sfRorafaii ~ fsz anaraure dnfa ale&i
f 8l smnf 

eeu arras 3fas?l 

ah&1 
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Court No. - 21

Case :- WRIT - C No. - 17175 of 2022

Petitioner :- Harit Kisan Kalyan Samiti
Respondent :- New Okhla Industrial Development Authority And 2 
Others
Counsel for Petitioner :- Nitin Chandra Mishra
Counsel for Respondent :- C.S.C.,Kaushalendra Nath Singh

Hon'ble Manoj Kumar Gupta,J.
Hon'ble Sameer Jain,J.

Supplementary affidavit filed today is taken on record. 

On oral prayer made by learned counsel for the petitioner that
the matter is extremely urgent as it involves demolition, we sent
for the record of the case and it is heard in presence of learned
counsel for the parties. 

Heard Sri Vijay Singh, learned Senior Advocate assisted by Sri
Nitin Chandra Mishra, learned counsel for the petitioner;  Sri
Manish  Goel,  learned  Additional  Advocate  General  for  the
respondents  and  Sri  Anuj  Srivastava,  learned  counsel  for
NOIDA. With their consent, this writ petition is being disposed
of finally without inviting a formal counter affidavit. 

The petitioner is a registered Society and has filed the instant
petition  espousing  the  cause  of  its  members.  The  list  of
members of the petitioner-Society is given in Annexure-2 to the
supplementary affidavit. According to the said list there are 53
members in the petitioner-Society.  The petitioner has assailed a
public notice dated 8.6.2022 issued by respondent no. 1 i.e New
Okhla  Industrial  Development  Authority  (in  short,  'NOIDA')
stating that in the notified area, falling under its jurisdiction, no
construction  activity  is  permissible  without  its  approval.
Recently a number of illegal constructions have been raised in
the  development  area  which  is  flood  plain  zone  of  river
Ganga/Hindon and that too without getting any building plan
sanctioned.  It has been clearly mentioned in the notice that all
constructions  in  the notified area/flood plain zone are  illegal
and should be removed forthwith, failing which,  it  would be
demolished by the respondent-authority.

Sri  Vijay Singh,  learned counsel  for  the  petitioner  submitted
that  most  of  the  constructions  raised  by  members  of  the
petitioner-society  dates  back  to  the  year  2010  and  that  no
impact  assessment  as  provided  under  the  second  proviso  to
paragraph-6(3)  of  the  River  Ganga  (Rejuvenation,  Protection
and Management) Authorities Order, 2016 has been undertaken
so far.  Straightaway, the respondent  authority has issued the
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impugned public notice and is now threatening to demolish the
constructions.  It is further submitted that the members of the
petitioner-society  have  not  been  served  with  any  individual
notice  and  merely  on  basis  of  impugned  public  notice,  the
NOIDA authority is threatening to demolish the constructions.

On  the  other  hand,  Sri  Manish  Goyal,  learned  Additional
Advocate  General  has  invited  our  attention  towards  various
proceedings and reports  submitted before the National  Green
Tribunal  by  Yamuna  Monitoring  Committee  and  tried  to
contend that the NOIDA Authority while issuing public notice
has acted strictly in accordance with law. 

On a query made by Court as to whether there is in existence
any  individual  demolition  orders  against  members  of  the
petitioner society or other persons who are getting affected by
the  impugned  public  notice,  he  admits  that  there  is  no
individual  order  in  existence.  He  tried  to  contend  that  it  is
difficult for the authority to identify the actual owner/occupier
of the plot/land over which such constructions have been raised,
therefore,  individual  notice/order has not  been issued so far. 
He, however, states that in case, the petitioner-society and its
members file objection in pursuance of impugned public notice,
treating it to be a show cause notice, the NOIDA Authority will
decide the same and will not take any action, till the disposal of
the objection. 

We are of the opinion that the aforesaid course, if adopted, will
sub-serve  the  ends  of  justice.  We,  accordingly,  permit  the
petitioner-society and its members to file objection within  ten
days in pursuance of the impugned public notice, as also agreed
to by learned counsel for the petitioner, and in which event, the
same  shall  be  decided  by  respondent  no.  2  by  means  of  a
speaking order. For a period of  twenty days from today, the
status quo as of date shall be maintained by all the parties. 

In  case,  the  petitioner  and its  members  fail  to  file  objection
within ten days from today, it shall be open to the respondent-
authority  to  proceed  further  in  pursuance  of  the  impugned
public notice. 

The petition stands disposed off, accordingly. 

Order Date :- 14.6.2022/Ankita

(Sameer Jain,J.)           (Manoj Kumar Gupta,J.) 
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Court No. - 21
Case :- WRIT - C No. - 17176 of 2022
Petitioner :- Smt. Arima Saxena And 8 Others
Respondent :- State of U.P. and Another
Counsel for Petitioner :- Ashish Kumar Singh,Ajay Kumar 
Singh
Counsel for Respondent :- C.S.C.,Kaushalendra Nath Singh

Hon'ble Manoj Kumar Gupta,J.
Hon'ble Sameer Jain,J.

On oral prayer made by the learned counsel for the petitioners
that  the  matter  is  extremely  urgent  as  there  is  threat  of
demolition of the house of the petitioners, we sent for the record
of the case and it is heard in presence of learned counsel for the
parties.

The petitioners  have called in question a public notice dated
08.06.2022.

Sri Ashish Kumar Singh, learned counsel for the petitioners as
well as Sri Manish Goyal, learned Additional Advocate General
appearing for the respondents and Sri Anuj Srivastava for the
NOIDA authority states that the instant matter is covered by the
order passed today in Writ C No. 17175 of 2022 (Harit Kisan
Kalyan  Samiti  Vs.  New  Okhla  Industrial  Development
Authority and others). The said writ petition was disposed of
with the following directions:-

"We are of the opinion that the aforesaid course,  if  adopted,
will sub-serve the ends of justice. We, accordingly, permit the
petitioner-society and its members to file objection within ten
days  in  pursuance  of  the  impugned  public  notice,  as  also
agreed to by learned counsel for the petitioner, and in which
event, the same shall be decided by respondent no.2 by means
of a speaking order. For a period of twenty days from today, the
status quo as of date shall be maintained by all the parties.

In case,  the petitioner and its  members  fail  to  file  objection
within ten days from today, it shall be open to the respondent-
authority  to  proceed  further  in  pursuance  of  the  impugned
public notice."

Accordingly, the instant petition also stands disposed of in same
terms.

Order Date :- 14.6.2022/AK Pandey 

Neutral Citation No. - 2022:AHC:88936-DB
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Court No. - 21

Case :- WRIT - C No. - 18009 of 2022

Petitioner :- Ankit Gupta And 29 Others
Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Vishakha Pande,Abhay Pratap Singh,Sr. Advocate
Counsel for Respondent :- C.S.C.,Kaushalendra Nath Singh

Hon'ble Manoj Kumar Gupta,J.
Hon'ble Dr. Yogendra Kumar Srivastava,J.

The petitioners have called in question a public notice dated 08.06.2022. 

Sri Rakesh Pande, learned Senior Counsel assisted by Ms. Vishakha Pandey and
Sri Abhay Pratap Singh, learned counsel for the petitioners as well as Sri Shashi
Dhar Pandey, learned Standing Counsel appearing for the State-respondents and
Sri  Kaushalendra Nath Singh, for  the NOIDA authority state that  the instant
matter is covered by the order passed on 14.6.2022 in Writ C No. 17175 of 2022
(Harit Kisan Kalyan Samiti Vs. New Okhla Industrial Development Authority
and  others).  The  said  writ  petition  was  disposed  of  with  the  following
directions:- 

"We are of the opinion that the aforesaid course, if adopted, will sub-serve the
ends of justice. We, accordingly, permit the petitioner-society and its members to
file objection within ten days in pursuance of the impugned public notice, as
also agreed to by learned counsel for the petitioner, and in which event, the same
shall be decided by respondent no.2 by means of a speaking order. For a period
of twenty days from today, the status quo as of date shall be maintained by all
the parties. 

In case, the petitioner and its members fail to file objection within ten days from
today,  it  shall  be  open  to  the  respondent-authority  to  proceed  further  in
pursuance of the impugned public notice." 

Accordingly, the instant petition also stands disposed off in same terms. 

Order Date :- 5.7.2022
Imroz

(Dr. Y. K. Srivastava, J.)        (Manoj Kumar Gupta, J.)

Neutral Citation No. - 2022:AHC:95465-DBel 72
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Neutral Citation No. - 2023:AHC:125297-DB

Court No. - 64

Case :- WRIT - C No. - 17895 of 2022

Petitioner :- Abhiram Singh And 20 Others
Respondent :- State Of U P And 2 Others
Counsel for Petitioner :- Vishakha Pande,Abhay Pratap Singh,Sr. 
Advocate
Counsel for Respondent :- C.S.C.,Kaushalendra Nath Singh

Hon'ble Ajit Kumar,J.
Hon'ble Vikas Budhwar,J.

Learned counsel for the petitioners submits that Writ C No. 17895
of 2022 be segregated from the bunch and be taken up and 
disposed of. 

Heard  learned  counsel  for  the  petitioners  and  Sri  Anurag
Srivastava holding brief of Sri Kaushalendra Nath Singh learned
counsel appearing for respondent No. 2.

Petitioners are aggrieved for the demolition exercise being carried
out  pursuant  to  the  general  notice  issued  by  the  authority  on
08.06.2022 wherein a reason has been assigned that in the flood
plane areas no construction activity can be carried out by anyone
in view of the directions issued by the National Green Tribunal. 

Learned  counsel  for  the  petitioners  has  argued  that  not  only
objections  have  been  filed  to  the  notice  but  even  the  land  in
question  has  not  been  acquired  by  the  New  Okhla  Industrial
Development Authority (NOIDA) so as to restrain the petitioners
from  raising  any  construction.  It  is  also  argued  that  pending
objection before the competent authority propriety demanded that
any demolition exercise ought to have been carried out any further
only after the decision was taken by the authority. 

Learned  Advocate  appearing  for  NOIDA submits  that  given  a
direction the authority will be disposing of the objection filed by
the petitioners dated 10.06.2022 strictly in accordance with law.

In view of the above, without entering into the merits of the claim
of the parties, we dispose of this writ petition with a direction to
the  competent  authority  to  decide  the  objection  filed  by  the
petitioners dated 10.06.2022 in response to the public notice issued
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on 08.06.2022 strictly in accordance with law. It will be open for
the petitioners  to  raise  all  such grounds as  may be available  to
them  or  may  be  advised  including  the  ground  regarding
competence of the authority in issuing orders for demolition over
and above the land in question.

It  is  given  to  understand  that  the  petitioners  shall  also  not  be
raising any further construction over the land in question.

The appropriate decision shall be taken by the authority within a
period of 30 days of production of certified copy of this order.

It is also hereby provided that until the decision is taken by the
authority competent in the matter, no further demolition exercise
shall be carried out pursuant to the notice issued on 08.06.2022.

It will  remain open for the petitioners to file objection within a
period of three weeks from today.

Order Date :- 7.6.2023
Rajesh
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Neutral Citation No. - 2023:AHC:125297-DB

Court No. - 64

Case :- WRIT - C No. - 17568 of 2022

Petitioner :- Suchit Malhotra And 8 Others
Respondent :- State Of U P And 2 Others
Counsel for Petitioner :- Ashutosh Tiwari,Devansh 
Misra,Shubhendu Mishra
Counsel for Respondent :- C.S.C.,Anuj Srivastava

Hon'ble Ajit Kumar,J.
Hon'ble Vikas Budhwar,J.

Sri Devansh Mishra learned counsel for the petitioners submits 
that Writ C No. 17568 of 2022 be segregated from the bunch and 
be taken up and disposed of. 

Heard Sri Devansh Mishra learned counsel for the petitioners and
Sri Ankur Agarwal learned counsel appearing for respondent No.
2.

Petitioners are aggrieved for the demolition exercise being carried
out  pursuant  to  the  general  notice  issued  by  the  authority  on
08.06.2022 wherein a reason has been assigned that in the flood
plane areas no construction activity can be carried out by anyone
in view of the directions issued by the National Green Tribunal. 

Sri Mishra has argued that not only objections have been filed to
the notice but even the land in question has not been acquired by
the New Okhla Industrial Development Authority (NOIDA) so as
to restrain the petitioners from raising any construction. It is also
argued  that  pending  objection  before  the  competent  authority
propriety demanded that  any demolition exercise  ought  to  have
been carried out any further only after the decision was taken by
the authority. 

Sri  Ankur  Agarwal  learned  Advocate  appearing  for  NOIDA
submits that given a direction the authority will be disposing of the
objection  filed  by  the  petitioners  dated  10.06.2022  strictly  in
accordance with law.

In view of the above, without entering into the merits of the claim
of the parties we dispose of this writ petition with a direction to the
competent authority to decide the objection filed by the petitioners
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dated  10.06.2022  in  response  to  the  public  notice  issued  on
08.06.2022 strictly in accordance with law. It will be open for the
petitioners to raise all such grounds as may be available to them or
may be advised including the ground regarding competence of the
authority in issuing orders for demolition over and above the land
in question.

It  is  given  to  understand  that  the  petitioners  shall  also  not  be
raising any further construction over the land in question.

The appropriate decision shall be taken by the authority within a
period of 30 days of production of certified copy of this order.

It is also hereby provided that until the decision is taken by the
authority competent in the matter, no further demolition exercise
shall be carried out pursuant to the notice issued on 08.06.2022.

It will remain open for the petitioners to file objection within a 
period of three weeks from today. 

Order Date :- 7.6.2023
Rajesh
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=fl a@en srfas arr 9if~aUT 
I fas a, res, hr 

frer-nan g r-201301 

3m1 

Ho ta =rarea, garare # zfra fr» ti&I-17176/2022, a3fm a a gs 3r=a a 0o W 
a a3r # mo a rru, garrare zrr f·ii« 14.06.2022 a»t 3m& afa fa a feast fur@re 3+YT 

free ­ "On oral prayer made by the learned counsel for the petitioners that the mater is extremely w&e" 
there is threat of demolition of the house of the petitioners, we sent for the record of the case an tu 5 

heard in presence of learned counsel for the parties. Sir h 
The petitioners have called in question a public notice dated 08.06.2022. Sri Ashish Kumar i gh •  

learned counsel for the petitioners as well as Sri Manish Goyal, learned Additional Advocate General 
appearing for the respondents and Sri Anuj Srivastava for the NODA authority states that the instanu 

mater is covered by the order passed today in Writ C No. 17175 of 2022 (Harit Kisan Kalyan Samiti {s. 
New Okhla Industrial Development Authority and others). The said writ petition was disposed of with the 
following directions:­ 
"We are of the opinion that the aforesaid course, if adopted, will sub-serve the ends of justice. We. 

accordingly, permit the petitioner-society and its members to file objection within ten days in pursuance 
of the impugned public notice, as also agreed to by learned counsel for the petitioner, and in which event. 
the same shall be decided by respondent no.2 by means of a speaking order. For a period of twenty days 

from today, the status quo as of date shall be maintained by all the parties. In case, the petitioner and its 
members fail to file objection within ten days from today, it shall be open to the respondentauthority to 
proceed further in pursuance of the impugned public notice." 
Accordingly, the instant petition also stands disposed of in same terms." 

mo urea zat afta area sr~r r{era zfas zfitra atyyeea »fR 3f 
a gel ffla aa, fo-8-143, a?l g 25 g=weer gar~a, at fefl a asrau er~ear gr fRfa 
20.06.2022, 23.06.2022 d 24.06.2022 a) 3r urea fas aa fu Tai ea zr 
3r tea fie 20.06.2022, 23.06.2022 24.06.2022 H«I =gr dee-135, a fa ge ea 
(Flood Plain zone) aa~ v~ # e ~ fe a? adrfa =fe fala 08.06.2022 «en aas # ·A,st 
fraI er a#t nd] szflavor at rar@ at ff free aar~ gq mo ea raeru a er ea afran zfra 
a~ A 

2fr« izr1-17176/2022 qfa mo ea urea a 3 fRia 14.06.2022, auras a euea 
f2la 20.06.2022, 23.06.2022 d 24.06.2022, fa gi ts fa»or idf~a 3feii at 3raetas a 
are1 fun a, fret frea ffR a a R 3mh t­ 

1 .  z-zag itr#t, stil air aiag, art?re qi fearer ts 3fafa {I • 

ear.g a at ~ r a 3fr i-4157 +TR3/18-11, fie 17 31la, 1976 
-raririsn, erg, fRerarsr ) st ~ a rR 3fa= ~iI-1730 +13/18-10-97 
re fea 06 3rad, 1997 (d ·st?l air e sR ra g rR afrgaa in­ 
504/18-10-98 a&e fRia 31.03.1998 er fraw ~ affua 

2. a r~ tafas a fa sffa, 1976 a gia raar aea es srfrfra ~a # 

f =er raw al sf ~ al n f 3rap<u &l ti sea#la & f U.P. Industrial Area 

Development Act, 1976 i ffea ar-2 (&t) ze «w fur var & f- 
(d) 'Industrial Development Area' means an area declared as such by the State Government by 
notification; 

U.P. Industrial Area Development Act, 1976 al @-10 free fur fut mu {­ 
"If it appears to the Authority that the condition or use of any site or building is prejudicially affecting or is 
likely to affect the proper the planning of, or the amenities in any part of the industrial development area of 
the interests of the general public there. it may transferee or occupier of that site of building a notice 
requiring him to take such steps and within such period as may be specified in the notice and thereafter to 
mauntan in it in such manners as may be specified therein and in case such transferee of occupier fails to 
take such steps or to maintain it thereafter the Authority man itself take such steps or maintain it, and 
realize the cost incurred on it from such transferee or occupier." 
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3. 

4. 

U.P. Industnal Area Development Act, 1976 7] u-7 free gfr [»~ m &­ 
"... . . .Overriding effect of the Act 17. ±de th e  ,rovision of this act, such area, 
Upon any area berg declared on industrial development area u n de r  t e l"  p,tech Urban planing and 
if included in the master plan or the zonal development plan under the Ute' _, J,  Ae t,  <hell with effect 

I I d t h e r  Utar f'ro c.< I c • . 1.1• Development Act, 197J, or any development plan u n u te r  any ol n e +  •  

from the «date of such declaration he «deemed to be exclude from any se"I""" a ra a 
s ii~ eena t fr areas zr alt a sf#a n a "" _  ra  at 

+e ra  +a s  s h«a  aero  are at &g m!  R z "?"""" %a«at 
=gr gfau a) fc.fie z a) if q 3re ff iE m mm ± 

er r s  '  ii  free  cad  Ia ' ?:° 

Development Area Building Regulation, 2010 Clause No. 20.2 and 20.3 
s. a; d constitute danger to public 

20.2. Unsafe Building° An unsafe building shall be considerec 4 olished or dealt with safety hygiene and sanitation and shall be restored by repair or tem 
as otherwise directed by the Chief Executive Officer of the Aut7onty. L the Chief Executive 

20.3. Unauthorised development" In case of Unauthorised developmen 
Officer or an authorized officer by the Chief Executive Officer sho"!_, ~4 works, sealing of 

(t) Take suitable action which may include demolition of u n a u t o " ;  ta pursuance of 
premises, prosecution and criminal proceedings against the ofencers 
relevant Acts in force. 

(ti) Take suitable action against the technical person concerned. 
meas·or er r# amuf # afa fa»ant Ta k f dsfa ·f faia 08.06.2022 
fire =au fee ~ a aa qaar at a{ sra a@t fa a I ge iu # sff?sad 
~ f pf~au gr sa ~ta d aia e urge ef# qr a#n a& em ~ ? 
fret e s sifa ~ f ea & fq n gas a ffr ad sr=Ha &t ti u­ 
ra s ate ff3a gd ff= mrazri rarraa as gr ia ~ fa n fa en &I 
I aa =feg at afara afre ar a ~ a  g  zia  gf&au  at  si  gar  fq  
ran  a  rlu  er  gr  orara  a»ra  fs  ga  a  a  a~a u# a at vend 
fer a@i ~ ru. ga r re 1-2 a~ax et  ~  sit  r a  mfra a =my nt. 
·i genfR sea a&f au~ ? fur m# es a arefa mfra ar Hr a er sa t al 
sft an fa fe fRaia 08.06.2022 a) f sai a mu gr zerflu &er 
gr at fa van arl earl ~ fs mo re&z aft afar gr al0Ro ie-89/2013, 
3rra afrse «a furn ai gfsr a r« fa am~ 20.05.2013 am afar& 

a f a afr a ?l am a ~ sa a a aur far gr dufas fee 
fia 21.06.2013 @ 25.06.2013 w=a a fsfR afa a# n{ ft, fr ere a 

afRz afu gr mo a =ruerur, serrare fe afat zfra a nd eh1 e afra 
iz-44104/2013 a 3ru wrae e mo sea =rneu gr ufa =f a et nR 
zq fRia 29.08.2013 a fr ~a mfta fa ma en, frra fznera 3i fee t.­ 

" .. . .Considering the facts and circumstances of this case, we dispose of this writ petition with a 
direction that the order dated 21 ,6 .2013 passed by the respondent-NOIDA shall be treated as a 
notice to the petitioner to which the petitioner may submit their response within three weeks from 
today. On receipt of such replies, if any, the respondent-NOIDA shall pass reasoned and 
speaking orders as expeditiously as possible after considering the replies and, if necessa 
giving opportunity of hearing to the petitioner. vr, 

With the aforesaid directions/observations this writ petition stands disposed of" 

g: aHmre f mo sea =wrueu gr sr 3n~ fia 16.06.2022 f %fas 
fer as fr a@i fa runt ~ a geurear at anyf ea a a rr era fa 
nan ~ fr = ga enea sra qa gon I sr: eurearo err at hi 3nuf 
far a~a l 

gar~east grt 3r# amf # fau a 3fas a a s ta i= a uf a ti~is 

# smuf a~t nf ~ fras via se~la ~ fs frat fr a gm«a srfrzdet a 
farezer gar sq qfq i& 38/10030-093I.f..-3 fRaia 15.01 .2015 ER g iu 

3mer ?] fsu rat t sh fraa &­ 
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7.  

. . . . . . .  3ra  aa g are ffu a za-sh em gad f» h pa a er#)rerrf 
ff at gfaif? faun ra maa a a efe ~ smasza ~l srrenr fs # an a a 
faffa ar rm a s ar ~ I . . . . . "  

zI  iau  i  get ~ f ate fare ~ # err1-2031 an 3rpr fas a~ 
gr fie 25.08.2011 a fu ma ~ a a a fie 29.09.2011 a rf era a 
7 ;  ha a 3r gs1 z==n a& a fssa & a mu f~ra ~ =ter an e err 

Page 3 of7 

uftq 

o0 al ff afeuii ii ra-mu q tee ta alay tee sa at fm 
iia aaf zfl eRt I ga a oo al fut a frq qaezr rs a s/rs 
qfn fr afRnfa faun sr ? 
vs aarfu 

1 .  re a& a ei s mfr aeaia fff t nri el aedu nu r al 
2. Uri a& a z sit fer area Qf#ma =gi d zeni al a t:50 @1 

3rra aan zftr ~ 1 :25 are snda a za l 

5. 3frgr?] 3far s ai «s 3v as 3tee, =~ fefr-25 gr gr t fRai 
i e ad 

02.07.2022 z srra a au f -  ". . . .za ¢ai Rvs= a8 z "  _J  a  a a s  
rot es an 9to e an rte ga e a ros e +er  as m  ","; 
fet sfaan fears¥ srr Rang f) mi gr aea a fnrga a r vd _e 

sama art e « a.  we  mm  m n  a  an  e  ar  a.  ·_"_{"" 
fat n z a av fa fw a-sr e a are qr n e sat ant g-~) 3 
gr a ff g a fRrfR fs a area a a sa « a~m a ga ads ff rf 
sra srahs gar g) ze qr# st nR sea e«de ) earm s) aead a srf«a av 
ran ti frm) age a stanfo ge anamft #e ran-s a e a a wen $ 
z rs a aieha natvrare are rug zre 3rm oiag egR me/Hr T 
7e 8, rent sraye re1 rr a~reg sit aree R ai 3rgee7 

aim, erg irdten re feraeA snfR an rfr a al aea a foe e & are l 
zf? rare-rtamaev vi~efa a »ft l 

. . . . . . . sra aa g~ srte fft at z-eh ) era arm gad f f a a eerf)ysreenrft 
flu) at fafa f»a sra mrra Reen a zf~ ) srasza ti arren rfsr #) af 1f are aft 

ff/far a rr arm e aa t tze f  arena#a f  mo #ra fa zap a ffRre ~a 
a;; fen a art io-89/2013, 3m1a ara « zfra sis gfa a 3r= fa 20.05.2013 @ 

3r~mar? s s#an sin # fl f a a fiv ad fa. fRaf~a t an s an a sf 
z a ar a fa •..." 

6. 3rfsf sfrr=mt, frat& fr zs, mfrurare Err ar a fRia 29.06.2022 arr 

ara Tur z fa- " •.. zrm gad fRsa @ ga aha e ~ rd  aa f srol a 

ffin aa a ef asa 8 efaa & afau) a fa? aa a a ace fRu) ) 
grfra» fearsf a arr funrsa f» & aeai a funs a~ z aa afeul a 
¢ha # ma gf ad s er a, frr aa a wnu zs Hf se sf g sal ef, st a)¥ 
gr fnf n g a au fa f»n sra-sra a af a aa a qr# e aa a2r/ sa-¢ 
# f» f a a fv e al fRf ) fs # a nf aa a a a aam a ga 
gr¢ flu r# a aera 3rhy er g ~ ag qrft st a#f aaa aeads ~ car 
l eziq as ·f afar a waa i fr gs a srtefas qi snarf ae na 
r-srn f grf er~ a gaa aw ~I g @vs a fuirmf z eerat zrqg a 

a»7rag a f zan ad z«is a srf@a fae h ae ~I r-pa a foe 
a-1g96 zm a8 a f»a ff# eas aa a a amm ga ff. a! ae 
"""fm a a nee n me et as a zf save ntrrear «isa an hon 
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8. 

9. 

·1n  men. , era t ·her a rre @"""" ' G r  a  3rir tgg an =& fuss & a nu1 amr sooo o I! 
2000o +o t rw# src@as Ag 1sooo ±o n nrfras " " ' a a 
3H eat nfuij area nfaa a aria 3rr a as za ·f _g mraur= free 
3ate a a strafe fen rn e =can nana Ara mcrn9a12,~mt­ 
fre titan-s.+ ) a u»re sue qfm a ziiu ii fn afar ~~ %  te proposed 

I Urlumfsa/101 · · ,  .  mat a d  lindon. ·4yes has not heen ....Voida is bounded h the two embankments of river 'amun af rhan actvi le " ~~ .  phis 
/, II . · 1 ._ t /Jcl'l.:fn11111elll O , . •r< br:cm1.1< roadly within the area between these two e m b a n k m e n ts.  "l'  ~., f hoth the rive ' S  [, +py  

I  I  .  11 . ·,, •r front (II l ti o 
I 

r.,fwt1tl!r , ur 1 , .. proposed in more than 500n hectare land situated in 'he " "" " _',,  re  flow and quantun! ,q,tu  ton of 
/, · . II · · · ,ffi· · (,·11111 111m i!qtw ' J •r explo it asically  a flood effected area. The river Yamuna s u f fe r  t,,  p e r  hanks and ove'' ~A d u e  to 

, ' , s. ,-, [ y e  chenent on th e  river  ;  J o t l  pollutee hue majority time of the year. Rapid urbanization, encrochet e''  _ r e  river is high!' ,y, [ t of · - ' t o  t h e  river. T h e  high levu water in Delhi has resulted in the dwindling of water fl o w  in '' y , n u n a  generates very' de mn {. . I I . I I • •1•<:r tl1<: ,w�r m , . ca11w jlon discharge of utreated waste water through dram, lowe ' ,f+ si t t e r  from dams ~; q r ;a ¢  
"  ··  .  hu e te  discharge of rain r, rhan activi ti t  water flow during rainy seasons and some times d u e  to  d is  ',_  ,q t  Therefore, e I · ,rj/ l prone are is essenat. d to he kept as th e  areas of Delhi and Noida. Conservation of [ lo o d  "  ,  tire area is prop0set , d I - • Ji f both the rivcrr. , ,11.r en fi rea1inna on ave not been proposed in the river front areas of b A l l  he developed for recr r 

green and open. However, it is proposed that the river frant areas snot ·p ur e  on l precent area o] 
d removable struch d to be tourist activities with he provision of some temporary ant pf v i er  front areas is propose 

specific development project. A detailed plan of the development o J'vcr t ·atr of development. II Is a 
prepared after a detailed study of ifs c11viro11m1mtol co11dilions "" po�n 1 

• ence, the ground water 
sensitive area and needs a detailed study to understand the cycle of flooe o€""", ~t making this area 

• + of :l t i n  and the potent1a recharge potential and requirement, potential o) reclamation 
physically accessible and functional." care z fa 

aaa far e k fs de fa n= &au#e qr a f afea 
arm, frn) tr en fea nfffz a raar fa ml r=or _ 
7Rafa 3rfraa 1 w»a 3rend d Removable structure a ffu at 3rf 

ant an# see t fr# uh-2031 a 3ruzm-7 a fire in-z.1.1 Use zone I :. 
gr: 8 Use zone ~ at faa t-snarf, arafa, 3ttetfa, aura, rdafas ti 3rd 

fas, afaea, f/water body, fa -e ~e qfRul 
re re =ts er@tr-2031 fa re aee qfRu 3iafa 3ma &I 

rurn f~ea fr«g vi@r-3.3. ff= n-sat (Land use) 3r== fffz a 
ha t fr #fa a eafar a &t ga fee ff= -ga 3rH­ 
nfRfafara a sr= Rfaf@zi, far al& sra= ff2fa aen ffa fafafz at 
a s i g  fer  #  fas  e  aee at srs a@l g fre~ se ~ fs fa s»=e 
3aaue gfan fd a at naff gr{r =&i t 

or~ s a nfafaf? a see saw #fe fg in-9.2 ~ ri  area  a  
Row a»r araeta a ~ re a ~ f ze nfff snafu, zierra aen zf -gay 
3ra=au ~ qi sr f -an ffa {l ae a# sale fa are sfa mn f gar~la 
rerrra aeon gf f favor zr arf'a a s -3me ta f R ? qi 
fr ga ~-snz vaf~a vi a an@de= fat sa zfe -snse tar= Taos 
sf er a fq afa t at faw gr a faae8, 2010 fg m rear'i z 
3ran mfr fga fun are ~I g ar sa use & f fa= =ts a 
3raft/Hamn qr fa~ a± f ffu fa sir- gr~ t; 

far gr af f a sf'ra f»u nan & qai @f f q sf s far 
f»~ m) ? en rf sm a fruiam amfa f n~ t ad sf aaii a rifa auei 
a= ffuraft, 2010 a rg nrfra fl fq»a f») n ku 

arr et -raihie, raaiag, &tg fearer, sq# air a ea a (re 
a sia) # ffu fa nn t, si faf? fa Rt 

3a x a tiu aogo wa z z-a ff= are sr? a ga fq +n 
rat a fir du =R! rt k a gq du fen.f~ fe r t g ma near~u fa e 
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ft faa sono a era ea [rfas?l a g mars at zrhf a « 5923(1) 
q-9-21.-6/re/71, Ria 03.02.1992 an a fa, am a er 3mg d 
fr 3rara z e&) fir= fhn gd srau a rer-r2I ma fra firer ze fa f 
a r naa a) arafa = zi«an 1 4 1 f  () 09-27-fR0-2-19/are f=ia 16.03.2010, u fa 
a Ra a z aw a 3far=a free frat fm ~ a rafa a « 
1560/12-27-fRio-3-430a/08l0#)o aia 19.09.2012 a ara f -wru fu sr? fi a 
~ ? I gaa  ta  a  geira sr frraa sea &­ 
fuse fa gar ~ n= a qa ia 5923 (1) q9+-27f-6/397/are/71 fia 03.02.1992: 
• . . . . .  frafbras8l as fa a faun sng f Gers  ca aia ± Pf# ray3ma2 as aara &q r T 
ai a& aaan sm ax ~ 2a ij ffv au' qr 3iqr a ferq zoo rs gr?t iv 
(afra d faffrra) gee 19s1 an a a.. . . . "  
Fu fra gm  ~ a  at  a  in 44178l (1) 09-27-f-2-18/are fRia 16.03.2010°° 
" . . . . i . . . . . . . . . .  era»rat ar.fa =f2ii a fa=t rs ta a a a nfaa ~ a s gefa 

fa a gad gzi f»f gar as ff r= ai i ff@aa a a er 
a zfa a rqI af st al erurs af ?qr ere raw 
3r=fa »hl # as an fa gfafa fa»an art ff9a fa»a swrI 
3mo#too ae, zoflo srd safr gos &aeure qe-1973 «en gsf~e sure q«e- 
1976 a 3r=fa rs ea ai fadl gas a ff ai at{ gr=uf =8 & aqf 3l 
· ~ -fr «fla f»a rnl a a a gr~u ff a a a aa rf?fun a 
gfari a srfa a~l a[ag a mq I . . . . . . "  

~ la  si  ar-(1) gd (2) ~ arsarfea al ~ s«# sf um ar ra gfsu re 
qa & qe-1873 at art-5s a srrfa ta a srfrfra a~ gq sr~a ffu at er a 
fag fa fm, tu r gr rd ala@t a~t rql 

pa fa a ~ mr a r ti&n 1560/12-27-f-3-43\e/08&l0lo faia 19.09.2012: 

.....afar, tr@er sa ta a e oz a a rirrgg am a a fa za a af af. ' «rat an & f ore 
TU 124.437 to aa~ n afau au i 9_ Bl  3r  afar a~ gq 319 7f £ mp  el a g maf zfaa au i  fir.± 

rn at sraf f ? a mn a»I sru min R i ft  erf  •  ?  F  
i  err/fro»ear en sf rn ra frfe a aa sn.,"" @ sa @a srAa 
ff@a vs an ae a an a srfa , a fRsz 3mza ar{art 
<a s s a il s. i i%."{";"z s ha m  
q  sr~a ff a qi fR saa ~la a{ 3rfR, _ fur sa a at 3far 
fer»fan@a afa srern e s  %.~""fi & a afa «nn 
'u fa e ~ rra 3rzara fia : al ar&art al gf . . . . . . "  20.06.2013 al r 
++ -5 a lg er trle.. 
. . . . . . . .  urn ?l f @ T R  ga a zq afar wry. 

ff a sa a an fre8 A n a ." ra frfu ah A an a st srta 
srfrare ~a # z sf~a gq a i _ " ' n  e  ·er,  mfrurare far fawn, fr=a 

i g f gel z f g iza 

2112/2002 Mtg a#a fie iru am fas "o sea =nu, fen er 1n zfra " 
committee al a an 9_n H a gr ii y. HUI 2.- Wier7, fedl gr 3r~ fia pg_ amuna-Removal of encroachment 

· ».12.2005 a re ~ fa flu fe~) 

.....No encroachment either in the f organizat i·  qh  he form J h o i  J  8  -alion shall be permitted. hopri clusters i residential or commercial or an, ,' are making it clear ti,,,, m any other manner by any person or y other purpose shall be alloweuu,,' structure whether it pertains to religious exist.." '' ' 
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1o .  =Io ca afta fan arr a).q. i-89/2013, 3na afa aam zfu= airs zfsa 
3r=1 i fa 3~et fie 10 .02.2017 MINISTRY OF WATER RESOURCES, RIVER 

DEVELOPMENT, AND GANGA REJUVENATION NOTIFICATION DATED 07-10-2016 see fum ?l 
g =if~frara as sf fraa & frer err rim a sat su=fad ( fa) 3 
a i fair f gar a ff ff; fa.e aamn nan t a uafau zivarr ta ff fan + 

&­ 

3 1 ) "  flood plain" means such area of River ganga or its tributaries which comes under water on 
either side of it due to floods corresponding to its greatest flow or with a flood of requency once 

in hundred years 
4 (ix) the bank of River Ganga and its flood plain shall be construction free zone ot reduce pollution 

sources pressures and to maintain its natural ground water recharge functions 
5. Ecological flow of water in River Ganga to be maintained ~, • 

6 () No persons shall construct any structure, whether permanent or temporary for residential or 
commercial or industrial or any other purposes in the River ganga, Bank of River Ganga or 1S 
tributaries or active flood plain are of River Ganga or Is tributaries 
Decisions of State Ganga Committee ot be binding.- The decision taken at the meetings of the 
State Ganga Committee shall, notwithstanding anything contained in this Order, be binding upon 
every District Ganga Committee and every local authority or other authority or Board or perso 
referred to in such decision any they shall comply with the dicisions of the State Ganga 
Committee." 

Page 6 of 7 
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gaaa aa as sneas ij zfa zimn- 17176/2022, 3fr a. 
: 9. +II B 3r t goo 

a 3r lad Io me, gerrare a arr? faia 
p, u., 1 14062022  a3rer i 

,l«'l1 1 iJ 1; cn ' 1 a 1 J ll 1 " " '0' ITRI imyr lli'm"<1r,•·1 �:rrm 20.os.2022. 23 06 20 - · ..1 ·  
·4 »,  22 \ 24.06.2022 are.zra 

fa f» ran ~! S';@I 

a (fa mia) 
I rdraa 3rfasra 

·rts 

4 .  fracas, o gs aueu, geerr a) mfa in-17176/2022 mo a =rare, aere ze 

af 3re faia» 14.06.2022 3rrera -Heft 
2. rear, via@er a eaif qd arr?a ada@ &al 

3. ; ff area ftsr at are 
4. rfarrfl 3fr=, fRrart ff zsvg, mfrurare at aef qd arras a@ a 
s. 3f sf=, ~z aa a& sr e a3en, at fRel-25 a af svraura a»rda@ tat 
6. Ver~au fRl fa at ft far ra~at, fo-f-143, raft g 25 Se qr~z. =¢ 

feel a sru zf/am&a» at qaaf 

/ 
a r e a  srfa  

=ts  
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Chief Justice's Court

Case :- WRIT - C No. - 10021 of 2023

Petitioner :- Ratna Mitra
Respondent :- New Okhla Industrial Development Authority And 
2 Others
Counsel for Petitioner :- Pushkar Mehrotra
Counsel for Respondent :- A.S.G.I.,Ankur 
Agarwal,Kaushalendra Nath Singh,Rajesh Tripathi

Hon'ble Pritinker Diwaker,Chief Justice
Hon'ble Saumitra Dayal Singh,J.

Sri  Ankur  Agarwal,  learned  counsel  appearing  for  the
Development  Authority  and  learned  counsel  appearing  for
respondent no. 2 pray for and are granted two weeks' time to file
counter  affidavit.  Petition may have one  week thereafter  to  file
rejoinder affidavit.

List in the week commencing 2nd July, 2023.

Till  the  next  date  of  listing,  status  quo  as  on  date  may  be
preserved.

Order Date :- 1.5.2023
Shiraz

(S.D. Singh, J.)             (Pritinker Diwaker, C.J.)
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Chief Justice's Court

Case :- WRIT - C No. - 23221 of 2022

Petitioner :- Rajesh Aggarwal And 10 Others
Respondent :- New Okhla Industrial Development Authority 
And Another
Counsel for Petitioner :- Ashutosh Tiwari,Devansh Misra
Counsel for Respondent :- CSC,Kaushalendra Nath Singh

Hon'ble Pritinker Diwaker,Chief Justice
Hon'ble Ashutosh Srivastava,J.

1.  Shri  Kaushalendra  Nath  Singh,  learned  counsel  for
respondent-Development Authority prays for and is granted two
weeks'  time to  file  counter  affidavit.  One  week  thereafter  is
granted to the petitioner to file rejoinder affidavit.

2. Connect and list along with Writ-C No. 10021 of 2023.

3. Till the next date of listing, status quo as on date may be
preserved. 

Order Date :- 30.5.2023
Ravi Prakash 

(Ashutosh Srivastava, J.)          (Pritinker Diwaker, CJ.)
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Chief Justice's Court

Case :- WRIT - C No. - 18584 of 2023

Petitioner :- Rahul Bhatt And Another
Respondent :- State Of U P And 2 Others
Counsel for Petitioner :- Devansh Misra
Counsel for Respondent :- C.S.C.,Kaushlendra Nath Singh

Hon'ble Pritinker Diwaker,Chief Justice
Hon'ble Ashutosh Srivastava,J.

Shri  Kaushalendra  Nath  Singh,  learned  counsel  for  respondent-
Development Authority prays for and is granted two weeks' time to
file  counter  affidavit.  One  week  thereafter  is  granted  to  the
petitioners to file rejoinder affidavit. 

Connect and list along with Writ-C No. 10021 of 2023. 

Till  the  next  date  of  listing,  status  quo,  as  on  date,  may  be
preserved. 

Order Date:- 30.5.2023
CS/- 

        (Ashutosh Srivastava, J.)         (Pritinker Diwaker, C.J.)
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Chief Justice's Court

Case :- WRIT - C No. - 8983 of 2023

Petitioner :- Satyaveer Singh And 3 Others
Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Raghuvansh Misra,Devansh Misra
Counsel for Respondent :- C.S.C.,Kaushalendra Nath Singh

Hon'ble Pritinker Diwaker,Chief Justice
Hon'ble Saumitra Dayal Singh,J.

Sri  Anoop  Trivedi,  learned  senior  Advocate  assisted  by  Sri
Devansh  Misra,  learned  counsel  for  the  petitioners,  Ms.
Akanksha  Sharma,  learned  standing  counsel  for  the  State-
respondents and Sri Kaushlendra Nath Singh, learned counsel
for the NOIDA.

List this case on 30.05.2023 along with Writ C No. 13936 of
2023.

Status quo, as on date, may be preserved till the next date of
hearing. 

Order Date :- 8.5.2023
SK

(S.D. Singh,J.)      (Pritinker Diwaker,CJ.) 

Digitally signed by :- 
SANDEEP KUMAR 
High Court of Judicature at Allahabad

Digitally signed by :- 
SANDEEP KUMAR 
High Court of Judicature at Allahabad
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Court No. - 40

Case :- WRIT - C No. - 18162 of 2024

Petitioner :- Jaiveer Lohia And Another
Respondent :- State Of U.P. And 3 Others
Counsel for Petitioner :- Devansh Misra
Counsel for Respondent :- C.S.C.,Kaushalendra Nath Singh

Hon'ble Mahesh Chandra Tripathi,J.
Hon'ble Anish Kumar Gupta,J.

1.  Heard  Sri  Devansh  Mishra,  learned  counsel  for  the
petitioners, Sri Fuzail Ahmad Ansari, learned standing counsel
for  the  State-respondents  and  Sri  Kaushalendra  Nath  Singh,
learned counsel for the respondent No.3.

2. The present writ petition is preferred questioning the validity
of  the  public  notice  dated  08.06.2022  issued  by  the  Chief
Executive  Officer,  NOIDA,  District  Gautam  Budh  Nagar
(respondent No.3) and it is further prayed that a mandamus may
be issued to the respondent Nos.3 and 4 not to take any coercive
measures  against  the  petitioners  in  respect  of  the  structure
standing  on  the  disputed  plots  pursuant  to  the  notice  dated
08.06.2022.

3.  At the very outset,  learned counsel  for  the petitioners  has
placed reliance upon an interim order dated 21.02.2024 passed
in  Writ-C  No.10021  of  2023  (Ratna  Mitra  vs.  New  Okhla
Industrial  Development  Authority  and  2  others)  wherein  the
Division Bench had entertained the writ petition and directed
the  authorities  to  file  response  in  the  matter  and  interim
protection  granted  earlier  was  directed  to  continue  till  the
following  date  of  listing.  He  states  that  initially  the  first
petitioner was recorded tenure holder of the disputed plot and
thereafter the first petitioner had executed an agreement to sell
in  favour  of  one  D.N.  Jumera  Real  Estate  Pvt.  Ltd.  and
thereafter,  the  same  was  transferred in  favour  of  the  second
petitioner. He submits that even though the public notice was
issued on 08.06.2022 by the respondent - authority but till date
the proceeding has not been finalized. He states that the matter
is  squarely  the  same  and  similar  indulgence  may  also  be
extended in favour of the petitioners as the Division Bench is
seized  with  the  matter.  In  case  interim  protection  is  not
accorded,  the  petitioners  would  suffer  irreparable  loss  and
injury. 

4. Matter requires consideration. 

5.  All  the  respondents  are  accorded three weeks  time to file
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counter-affidavit. Petitioners shall have a week thereafter to file
rejoinder affidavit.

6.  Connect  with  Writ-C No.10021  of  2023 (Ratna  Mitra  vs.
New Okhla Industrial Development Authority and 2 others). 

7. Considering the order passed in leading Writ-C No.10021 of
2023, till the next date of listing, parties shall maintain status
quo qua the property in dispute and petitioners are also directed
not to create any third party interest or alienate the same and
raise any further construction on the spot. 

Order Date :- 27.5.2024
NLY

Digitally signed by :- 
NAND LAL YADAV 
High Court of Judicature at Allahabad
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Court No. - 40

Case :- WRIT - C No. - 18162 of 2024

Petitioner :- Jaiveer Lohia And Another
Respondent :- State Of U.P. And 3 Others
Counsel for Petitioner :- Devansh Misra
Counsel for Respondent :- C.S.C.,Kaushalendra Nath Singh

Hon'ble Mahesh Chandra Tripathi,J.
Hon'ble Anish Kumar Gupta,J.

1.  Heard  Sri  Devansh  Mishra,  learned  counsel  for  the
petitioners, Sri Fuzail Ahmad Ansari, learned standing counsel
for  the  State-respondents  and  Sri  Kaushalendra  Nath  Singh,
learned counsel for the respondent No.3.

2. The present writ petition is preferred questioning the validity
of  the  public  notice  dated  08.06.2022  issued  by  the  Chief
Executive  Officer,  NOIDA,  District  Gautam  Budh  Nagar
(respondent No.3) and it is further prayed that a mandamus may
be issued to the respondent Nos.3 and 4 not to take any coercive
measures  against  the  petitioners  in  respect  of  the  structure
standing  on  the  disputed  plots  pursuant  to  the  notice  dated
08.06.2022.

3.  At the very outset,  learned counsel  for  the petitioners  has
placed reliance upon an interim order dated 21.02.2024 passed
in  Writ-C  No.10021  of  2023  (Ratna  Mitra  vs.  New  Okhla
Industrial  Development  Authority  and  2  others)  wherein  the
Division Bench had entertained the writ petition and directed
the  authorities  to  file  response  in  the  matter  and  interim
protection  granted  earlier  was  directed  to  continue  till  the
following  date  of  listing.  He  states  that  initially  the  first
petitioner was recorded tenure holder of the disputed plot and
thereafter the first petitioner had executed an agreement to sell
in  favour  of  one  D.N.  Jumera  Real  Estate  Pvt.  Ltd.  and
thereafter,  the  same  was  transferred in  favour  of  the  second
petitioner. He submits that even though the public notice was
issued on 08.06.2022 by the respondent - authority but till date
the proceeding has not been finalized. He states that the matter
is  squarely  the  same  and  similar  indulgence  may  also  be
extended in favour of the petitioners as the Division Bench is
seized  with  the  matter.  In  case  interim  protection  is  not
accorded,  the  petitioners  would  suffer  irreparable  loss  and
injury. 

4. Matter requires consideration. 

5.  All  the  respondents  are  accorded three weeks  time to file
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counter-affidavit. Petitioners shall have a week thereafter to file
rejoinder affidavit.

6.  Connect  with  Writ-C No.10021  of  2023 (Ratna  Mitra  vs.
New Okhla Industrial Development Authority and 2 others). 

7. Considering the order passed in leading Writ-C No.10021 of
2023, till the next date of listing, parties shall maintain status
quo qua the property in dispute and petitioners are also directed
not to create any third party interest or alienate the same and
raise any further construction on the spot. 

Order Date :- 27.5.2024
NLY

Digitally signed by :- 
NAND LAL YADAV 
High Court of Judicature at Allahabad
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Chief Justice's Court

Case :- WRIT - C No. - 13936 of 2023

Petitioner :- Mamata Soni And Another
Respondent :- State Of Uttar Pradesh And 2 Others
Counsel for Petitioner :- Love Lesh Kumar Verma
Counsel for Respondent :- C.S.C.,Kaushalendra Nath Singh

Hon'ble Pritinker Diwaker,Chief Justice
Hon'ble Saumitra Dayal Singh,J.

Connect with Writ-C No. 8983 of 2023.

Order Date :- 26.4.2023
RK 

(S.D. Singh, J)       (Pritinker Diwaker, CJ) 
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Chief Justice's Court

Case :- WRIT - C No. - 18241 of 2023

Petitioner :- Anima Saxena
Respondent :- State Of U P And 2 Others
Counsel for Petitioner :- Devansh Misra,Shubhendu Mishra
Counsel for Respondent :- CSC,Kaushalendra Nath Singh

Hon'ble Pritinker Diwaker,Chief Justice
Hon'ble Suneet Kumar,J.

1. Petitioner is aggrieved by the impugned order dated 08 June
2022,  whereby,  the  temporary  constructions  raised  by  the
petitioner has been directed to be demolished.

2.  It  is  urged  that  the  area  for  which  the  jurisdiction  is  being
exercised by N.O.I.D.A. Authorities, has neither, been included in
the  master  plan  which  is  yet  to  be  notified  by  the  State
Government. 

3. Submission requires consideration.

4. Learned counsel for the respondent is granted four weeks' time
to file counter affidavit. Rejoinder affidavit, if any, may be filed
within two weeks, thereafter.

5.  Till  the  next  date  of  listing,  status  quo  as  on  date  may  be
preserved.

6.  It  is  clarified  that  petitioner  undertakes  not  to  raise  further
constructions. 

7. List and connect this case with Writ C No. 10021 of 2023.

Order Date :- 26.5.2023
Mukesh Pal

(Suneet Kumar, J)   (Pritinker Diwaker, CJ) 
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Chief Justice's Court

Case :- WRIT - C No. - 18464 of 2023

Petitioner :- Kiran Kumar Chandrabhan And Another
Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Devansh Misra,Shubhendu Mishra
Counsel for Respondent :- C.S.C.,Kaushalendra Nath Singh

Hon'ble Pritinker Diwaker,Chief Justice
Hon'ble Ashutosh Srivastava,J.

Shri  Kaushalendra  Nath  Singh,  learned  counsel  for  respondent-
Development Authority prays for and is granted two weeks' time to
file  counter  affidavit.  One  week  thereafter  is  granted  to  the
petitioners to file rejoinder affidavit. 

Connect and list along with Writ-C No. 10021 of 2023. 

Till  the  next  date  of  listing,  status  quo,  as  on  date,  may  be
preserved. 

Order Date:- 30.5.2023
CS/- 

        (Ashutosh Srivastava, J.)         (Pritinker Diwaker, C.J.) 
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Chief Justice's Court

Case :- WRIT - C No. - 18496 of 2023

Petitioner :- Meena Negi And 7 Others
Respondent :- New Okhla Industrial Development Authority And 
Another
Counsel for Petitioner :- Sanjay Kumar Om,Praveen Kumar
Counsel for Respondent :- C.S.C,Kaushalendra Nath Singh

Hon'ble Pritinker Diwaker,Chief Justice
Hon'ble Ashutosh Srivastava,J.

Shri  Kaushalendra  Nath  Singh,  learned  counsel  for  respondent-
Development Authority prays for and is granted two weeks' time to
file  counter  affidavit.  One  week  thereafter  is  granted  to  the
petitioners to file rejoinder affidavit. 

Connect and list along with Writ-C No. 10021 of 2023. 

Till  the  next  date  of  listing,  status  quo,  as  on  date,  may  be
preserved. 

Order Date:- 30.5.2023 
CS/- 

        (Ashutosh Srivastava, J.)         (Pritinker Diwaker, C.J.)
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Chief Justice's Court

Case :- WRIT - C No. - 18544 of 2023

Petitioner :- Anu Mittal
Respondent :- State Of U.P. And 3 Others
Counsel for Petitioner :- Devansh Misra,Shubhendu Mishra
Counsel for Respondent :- C.S.C.,Kaushalendra Nath Singh

Hon'ble Pritinker Diwaker,Chief Justice
Hon'ble Ashutosh Srivastava,J.

Shri  Kaushalendra  Nath  Singh,  learned  counsel  for  respondent-
Development Authority prays for and is granted two weeks' time to
file  counter  affidavit.  One  week  thereafter  is  granted  to  the
petitioner to file rejoinder affidavit. 

Connect and list along with Writ-C No. 10021 of 2023. 

Till  the  next  date  of  listing,  status  quo,  as  on  date,  may  be
preserved. 

Order Date:- 30.5.2023
CS/- 

         (Ashutosh Srivastava, J.)         (Pritinker Diwaker, C.J.) 
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Chief Justice's Court

Case :- WRIT - C No. - 20367 of 2023

Petitioner :- Aviroop Banerjee And 23 Others
Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Abhay Pratap Singh
Counsel for Respondent :- C.S.C.,Kaushalendra Nath Singh

Hon'ble Pritinker Diwaker,Chief Justice
Hon'ble Ashutosh Srivastava,J.

Sri Kaushalendra Nath Singh, learned counsel  appearing for the
Development  Authority  and  learned  counsel  appearing  for
respondent no. 3 pray for and are granted two weeks' time to file
counter  affidavit.  Petition may have one  week thereafter  to  file
rejoinder affidavit. 

Connect and list this case along with Writ-C No. 10021 of 2023, in
the week commencing 24th July, 2023. 

Till the next date of listing, status quo as on date may be 
preserved. 

Order Date :- 4.7.2023
Deepak/

(Ashutosh Srivastava,J.)    (Pritinker Diwaker,C.J.) 
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Court No. - 21

Case :- WRIT - C No. - 20487 of 2023

Petitioner :- Smt. Renu Khanna And 3 Others
Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Ashish Kumar Singh,Ajay Kumar Singh
Counsel for Respondent :- C.S.C.,A.S.G.I.,Arvind Kumar 
Goswami,Kaushalendra Nath Singh

Hon'ble Manoj Kumar Gupta,Acting Chief Justice
Hon'ble Kshitij Shailendra,J.

1. List after three weeks. 

2. Interim order, if any, is extended till the next date of listing. 

(Kshitij Shailendra, J.)  (Manoj Kumar Gupta, A.C.J.)

Order Date :- 18.12.2023
Jaideep/-
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Chief Justice's Court

Case :- WRIT - C No. - 20489 of 2023

Petitioner :- Rajasthan Global Securities Private Limited And 
Another
Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Ashish Kumar Singh,Ajay Kumar Singh
Counsel for Respondent :- C.S.C.,A.S.G.I.,Arvind Kumar 
Goswami,Kaushalendra Nath Singh

Hon'ble Pritinker Diwaker,Chief Justice
Hon'ble Ashutosh Srivastava,J.

Learned counsel for the respondents pray for and are granted two
weeks'  time  to  file  counter  affidavit.  Petitioners  may  have  one
week thereafter to file rejoinder affidavit. 

Connect and list along with Writ-C No. 10021 of 2023. 

Till  the  next  date  of  listing,  status  quo  as  on  date  may  be
preserved. 

Order Date :- 6.7.2023
Ravi Prakash 

(Ashutosh Srivastava, J.)          (Pritinker Diwaker, CJ.)
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Chief Justice's Court

Case :- WRIT - C No. - 20490 of 2023

Petitioner :- Vaibhav Vishal Srivastava
Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Ashish Kumar Singh,Ajay Kumar Singh
Counsel for Respondent :- CSC,A.S.G.I.,Arvind Kumar 
Goswami,Kaushalendra Nath Singh

Hon'ble Pritinker Diwaker,Chief Justice
Hon'ble Ashutosh Srivastava,J.

At the request  of  learned counsel  for  the parties,  link this  case
along with Writ C No. 10021 of 2023.

Till  the  next  date  of  listing,  status  quo  as  on  date  may  be
preserved. 

Order Date :- 10.7.2023
SK

(Ashutosh Srivastava,J.)      (Pritinker Diwaker,CJ.) 
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Chief Justice's Court

Case :- WRIT - C No. - 22864 of 2023

Petitioner :- Manoj Kumar Singh And 7 Others
Respondent :- New Okhla Industrial Development Authority And 
Another
Counsel for Petitioner :- Sanjay Kumar Om,Praveen Kumar
Counsel for Respondent :- CSC,Kaushalendra Nath Singh

Hon'ble Pritinker Diwaker,Chief Justice
Hon'ble Ashutosh Srivastava,J.

Shri  Kaushalendra  Nath  Singh,  learned  counsel  for  respondent-
Development Authority prays for and is granted two weeks' time to
file  counter  affidavit.  One  week  thereafter  is  granted  to  the
petitioners to file rejoinder affidavit. 

Connect and list along with Writ-C No.10021 of 2023. 

Till  the  next  date  of  listing,  status  quo,  as  on  date,  may  be
preserved. 

Order Date :- 27.7.2023
pks

(Ashutosh Srivastava, J)    (Pritinker Diwaker, CJ)
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Chief Justice's Court

Case :- WRIT - C No. - 23727 of 2023

Petitioner :- Dhiraj Singh
Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Ashish Kumar Singh,Ajay Kumar Singh
Counsel for Respondent :- A.S.G.I.,Kaushalendra Nath Singh

Hon'ble Pritinker Diwaker,Chief Justice
Hon'ble Ashutosh Srivastava,J.

1.  Shri  Ashish  Kumar  Singh,counsel  for  the  petitioner,  Shri
Kaushalendra  Nath  Singh,  counsel  for  NOIDA and Shri  Rajesh
Tripathi, counsel for respondent No. 3.

2.  One of  the grounds urged on behalf  of  petitioner  is  that  the
village  where  the  property  situates  does  not  form  part  of  the
notified area of respondent authority. It is also submitted that this
aspect was raised before the authority but the issue has not been
examined. 

3.  Learned  counsel  for  the  Noida  Authority  prays  for  and  is
allowed two weeks time to obtain instructions in the matter. 

4. List and connect this writ petition along with Writ-C No. 20490
of 2023. 

5. Till then existing constructions would not be demolished. The
petitioner is also restrained from raising any further constructions. 

Order Date :- 21.7.2023
Ravi Prakash  

(Ashutosh Srivastava, J.)          (Pritinker Diwaker, C.J.)
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Chief Justice's Court

Case :- WRIT - C No. - 25541 of 2023

Petitioner :- Parveen Jain And 16 Others
Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Prashant Shukla
Counsel for Respondent :- C.S.C,Kaushalendra Nath Singh

Hon'ble Pritinker Diwaker,Chief Justice
Hon'ble Ashutosh Srivastava,J.

1. Connect and list this case along with Writ-C No. 10021 of
2023 (Ratan Mitra versus New Okhla Industrial Development
Authority and 2 others).

2. Till the next date of listing, status quo as on date may be
preserved.

Order Date :- 3.8.2023 
Ravi Prakash  

(Ashutosh Srivastava, J.)          (Pritinker Diwaker, C.J.)
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Court No. - 39

Case :- WRIT - C No. - 35523 of 2023

Petitioner :- Vikram Singh Sodhi
Respondent :- State Of U.P. And 5 Others
Counsel for Petitioner :- Shivam Agarwal,Tanu Shree
Counsel for Respondent :- C.S.C.,A.S.G.I.,Kaushalendra Nath
Singh,Rajesh Tripathi

Hon'ble Saumitra Dayal Singh,J.
Hon'ble Surendra Singh-I,J.

1. Shri Kaushalendra Nath Singh, learned counsel for Greater
Noida  has  placed  true  copy  of  the  order  dated  13.09.2023.
Petitioner may file supplementary affidavit to bring the same on
record.

2. The copy of the same has also been made over to the learned
counsel for the petitioner.

3. On merits, similar issues are stated to be pending in Writ - C
No.10021  of  2023  (Ratna  Mitra  vs.  New  Okhla  Industrial
Development Authority And 2 Others).

4. Connect and list alongwith Writ - C No.10021 of 2023.

5.  In view of the order dated 01.05.2023 passed in Writ -  C
No.10021 of 2023, in this case also, till the next date of listing,
status quo as on date may be preserved. 

Order Date :- 27.10.2023
Zafar

(Surendra Singh-I,J.)   (Saumitra Dayal Singh,J.) 
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Court No. - 21

Case :- WRIT - C No. - 40220 of 2023

Petitioner :- Smt. Swati Kanodia
Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Amar Nath Tiwari,Pravesh Kumar
Counsel for Respondent :- C.S.C.,Kaushalendra Nath Singh

Hon'ble Manoj Kumar Gupta,Acting Chief Justice
Hon'ble Donadi Ramesh,J.

1. Counsel for the petitioner submits that another petition raising
similar issues being Writ-C No. 10021 of 2023 is pending before
this Court and wherein there is a direction to maintain status quo
as on date.

2.  Shri  Kaushalendra  Nath  Singh,  counsel  for  the  respondent-
Authorities does not dispute the same.

3. Connect with Writ-C No. 10021 of 2023 and list  on the date
fixed in the said case.

4. In the meantime, status quo as on date shall be maintained.

Order Date :- 23.11.2023
Mukesh Kr.

(Donadi Ramesh,J.)       (Manoj Kumar Gupta,A.C.J.)  
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Court No. - 21

Case :- WRIT - C No. - 40383 of 2023

Petitioner :- Mohd. Sharique Farooqi And 4 Others
Respondent :- New Okhla Industrial Development Aithority And 
Another
Counsel for Petitioner :- Sanjay Kumar Om
Counsel for Respondent :- C.S.C.,Kaushalendra Nath Singh

Hon'ble Manoj Kumar Gupta,Acting Chief Justice
Hon'ble Donadi Ramesh,J.

1.  Learned  counsel  for  the  petitioners  states  that  the  instant
impugned order is also under challenge in large number of writ
petitions filed before this Court, leading being Writ-C No.10021 of
2023 wherein an order of status quo is in operation. 

2. Learned counsel for the respondent-authority does not dispute
the above factual position. 

3. Connect and list with Writ-C No.10021 of 2023.

4. Parties will exchange affidavits in the meantime.

5.  Till  the  next  date  of  listing,  status  quo  as  on  date  shall  be
maintained by the parties. 

(Donadi Ramesh, J.)     (Manoj Kumar Gupta, A.C.J.)

Order Date :- 24.11.2023 

rkg
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Court No. - 32

Case :- WRIT - C No. - 43423 of 2023

Petitioner :- Dinesh Tyagi And 2 Others
Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Abhay Pratap Singh,Kuldeep Kumar 
Singh,Pawan Gaur,Sachin Singh
Counsel for Respondent :- C.S.C.,Kaushalendra Nath Singh

Hon'ble Ashwani Kumar Mishra,J.
Hon'ble Syed Qamar Hasan Rizvi,J.

Put up this case, as fresh on 30.01.2024 alongwith records of Writ
- C No.10021 of 2023 and other connected petitions. 

Order Date :- 12.1.2024
Zafar
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Court No. - 21

Case :- WRIT - C No. - 44474 of 2023

Petitioner :- Sanjay Goyal
Respondent :- State Of U.P. And 3 Others
Counsel for Petitioner :- Devansh Misra,Shubhendu Mishra
Counsel for Respondent :- C.S.C.,Kaushalendra Nath Singh

Hon'ble Manoj Kumar Gupta,Acting Chief Justice
Hon'ble Manish Kumar Nigam,J.

1.  On oral mention made by counsel  for the petitioner that the
matter  is  extremely  urgent  as  there  is  threat  of  demolition,  the
record has been sent for and it is heard in presence of counsel for
the parties.

2. The petitioner has assailed the order dated 08.12.2023 by which
the representation of the petitioner has been rejected and he has
been directed to remove unauthorized construction. 

3.  Counsel for the petitioner submits that in exactly identical facts
and circumstances, Writ - C No. 18241 of 2023 (Anima Saxena vs.
State of U.P. & 2 others) was entertained and interim order was
passed on 26.5.2023.

4.  Learned counsel for the NOIDA is not in a position to dispute
the same.

5.  Connect with Writ - C No. 18241 of 2023 (Anima Saxena vs.
State of U.P. & 2 others) and list on 17.01.2024. 

6.  In the meantime, respondents to file counter affidavit.

7.  Parties shall maintain status-quo as on date till the next date of
listing.

8.  The petitioner undertakes not to raise any construction in the
meantime. 

(Manish Kumar Nigam,J.)    (Manoj Kumar Gupta, ACJ)

Order Date :- 21.12.2023

nd
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Court No. - 40

Case :- WRIT - C No. - 5511 of 2024

Petitioner :- Pratap Singh Nerwal
Respondent :- State of U.P. and Another
Counsel for Petitioner :- Rajnish Dubey,Bhuwan Raj
Counsel for Respondent :- C.S.C.,Kaushalendra Nath Singh

Hon'ble Ashwani Kumar Mishra,J.
Hon'ble Syed Qamar Hasan Rizvi,J.

Connect along with the records of Writ Petition No. 10021 of 2023
and list on the date fixed in the matter. 

Order Date :- 22.2.2024
Sumaira
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Court No. - 40

Case :- WRIT - C No. - 7371 of 2024

Petitioner :- Shailendra Nath Gupta
Respondent :- New Okhla Industrial Development And 2 Others
Counsel for Petitioner :- Pushkar Mehrotra
Counsel for Respondent :- A.S.G.I.,C.S.C.,Kaushalendra Nath Singh

Hon'ble Ashwani Kumar Mishra,J.
Hon'ble Syed Qamar Hasan Rizvi,J.

Connect along with the records of Writ-C No. 10021 of 2023 and
list on the date fixed in the leading matter. 

Order Date :- 11.3.2024
Sumaira
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